
MINU'l ES O1' MEU'l'lNG No.l/20 Ol NORMS COMMl'l l lll. I (l)llS-l SE(l'l lON) lllll.l)
oN 03.0,1.20t 9

Mccting No. l,'20 of the Norms ('ornrnitlcc (N(l-l) lor lhc licertsing ycar ?019 2010 rras hcld

on 011.04.?019 urrdcr thc Chairrnanship ol Sh. li.l'. Co.val. Ad<litional I)ircctor (icneral of I'orcip,n
'I radc 1tl c()rrsidcr thc applications undcl l)ut1 l..\crnptio,r llctnission Schcrrlcs (Chaplcr'-l) o1'thc

applicablc lolcign Irade Policy.and the Ilandbook of l'roccdures. lhc lirllorving N{ernbcrs ol-thc
( (rrrnillc. u(.r'c nr(\anl in lllc rnaclin[':

St No Nをlinc oft1lc rcplcscntati、cs&thcir Dcsignatioll I)sparlrncnt

1 Shri K.V.'l irumala, l)eput1" lXiF'I' lX;F l, t rdt og ltha\lan

つ hヽri K K llllari Intlusl rial Atlviscr

hヽri K S Sodhi,Asst i)ircct()r ⅣlSMIl,Nirman i〕 ha、 an

l)(〕
「
1,tl(Ivog i311.lwan1 Shri V.(1. Agar$al, consultanl ('l'ech-ll l)

Shr-i Shaish Kumrr, consultunt ( l ech l) l)(;l l. t d\og llhxu n

6 Sh. Moin Afaque, Asst. D(;!"1' lXiI I, t dlog llharran

Not€:
I. ln ccrtaiD cascs the dccision of the Nonns (-'omrrlillcc relels to thc llccomlncndations
Obscrvations'l )eficiencies received frorn the concerned lechnical Authorit). Whcrcvcr applicablc. a

soarrned copy of suclr document has bccn placed at the end ol lhe Minutes. in running sclial ordcrs.
lhc scanncd copies uploaded arc to bc acceptcd. 'l he tl.O NO O.M No ol thc scanncd copl is

rctlccted in thc minutes.

l. Whcrcrcl the Comtnitlec has fixcd norms, thc RAs should all()\\ inpuls as pcr wastagc norms
approrcd or as applicd rvhichevcr is less.

ii. All applications/rcpresentalions/reply 1o the Delicicncy lcttcls etc. n'rav be scnl to N('-l al e-rnail
atldrcss- 19!,d!.lftlLi nic.in. All firrns are also requestcd to mail/scnd thcir plcscnt valid email addrcsscs
so that corrcspondcnccs can be rnade thlough emailt by Post.

,1.,1 Minutes of Meeting No.l4/AMl9 d1.20.02.2019 & No. l5AiAMl9 dt. 06.0i.2019 rvclc
cilculatcd to all ttic mcmbers of the committec on 27.01.1019 and no conrrncnts thcrcon relc
rcccivcd. Ilcnce thc rninutes arc considercd as unaninrousll' applovcd.



Case No:12/1/80‐ ALC2/2019  Pary Name:INTERPUMP    Meet No/Date:1/80‐    Dererred
HYDRAULICSINDIA PVT I    ALC2/2019     1
LTD,              o3042019
υし
=し
011ヽ υ lA rVl  ,     ALし ∠′Zυ lソ      |
LTD,              o3042019

RLA Filc         Lic No/Date:0410162268    Date   ‐

:01/80/050/00760/AM19/       1o4/24/040/00093/AM17/           09o92016.wlt L1t wawlwww))ltlt\t t l uy.uy.zuto

Decision: The committee considered the case as per the agenda and nored thar the hard copy of rhe
application has not been received. The Committee decided to iequest RA & the party for furnis-hing the
hard copy of application

Case is deferred.

Case No:33/1/80‐ ALC2/2019 1Pa● y Name:PYRO ELECTRIC
INSTRUMENTS GOA
PVT LTD

HQ File RLA F‖ e
:01/80/050/00781/AM19/      :17/24/040/00167/AM17/

Case is deferred.

Case is deferred.

HQ Filc
:O1/80/050/00767/AIヽ 119/

Case is defcrred.

Meet No/Date:1/80‐     Delerred l
ALC2/2019
03042019

Lic No/Datc:1710006528 Date
04012017

１

コ

´
０

P_::t^t^,.1^1,,11.:omminee 
consid.ered_rhe case as per rhe agenda and nored rhat rhe hard copl of rhe

apphcation has nOt been receivcd The COmmitee decided iO request RA&the party for fumlshing the
lhald cOpy ofapplicatiOn

|

Case No.:22/1/80-ALC2/2019  Patt Namc:KOREA FUEし    Meet No/Date:1/80‐    DeFerred l
TECHINDIA P LTD   I    ALC2つ 019

03042019                   ‐
HQ Fnc              RLA Filさ        tic Nζも atさ:0416i`29'b   batさ

7  Ю1/1♀/059/00779/AYl?/   :0424/040/00219AM17/     18042017   1     :
Decision: Thc cOmmittec cOnsidercd thc case as per the agenda and noted that the hard cOpy Of thel
,nnli´ .十 :^h hぅ 。 ぃ^`k^^_ _^^_1 _J ¨1  ‐ap口に

“

On h¨ nd bcen“ cdved Thc cOmmhee dttc品 予:11:ζ蕉
・

「

ユ:…Ъ轟 ぶ L胤 首i推 ‖:hald cOpy Ofapplication

Case No.:19/1/80_ALC2/2019  Party｀ amclBGR ENERG｀ r     4ヽcct No/Datc:1/80‐
SYSTEMS LIMITED,

Deferred
ALC2つ019    1
03042019

RLA F‖e         Lic No/Datc:0410163001    Datc   l
104/24/040/Oo209/AM17/          19o42017

Decision: The Committee considered^the .1r" u: pgl the agenda and noted that rhe hard copy of theapplication has not been received. The committee deiided to 
"request 

RA & the party r- rr.i'ri,r"g,i.hard copy of application

Case No.: I4116/80- party Name: LARSEN& Meer No/Date: l/80_ ApprovedALC2I2OI7 TOUBRO LIMITE D ALC2/2019
. 03.04.2019 :9 HQ File RLA File Lic.NorDate:03 108 t5o t0 Dareot.04.2ot9:01/80t0s0t002'17 /AMt8/ : :03/95/040/00206/AMIB/ I o:.Oe.ZOtz

Decision:Thc cOmmitec considcrcd the case as pcr agcnda and decided tO ratitt the nOH:s as per the

w■tcn cOmmcnts OfDHI宙 detheir u o No 3(31)/2018‐TSW(3)dated 12 03 2019 as under



|

||

HQ Filc

110.  :91/804059/00763/今 Ylッ  |
. Decision: The Committee considered the case as per the

application has not been received. The Committee decided to
.hard copy of application

Case is deferred.

Import item at sl. No. l, 3 to 5 taking cue ftom SION C-1647.
Import item at sl. No. 2 net to net under GN4. Number of each t)?e of fittings should be indicated

in the import list and should be accounted for accordingly. .

RA conccmcd may take nlrther neccssaw action as per the decislon of NC

‐
Case No.:15/1/80‐ ALC2/2019 I Pa,Namo WONJIN  .

AUTOPARTS Pヾ DIA PVT
‐        LTD

Mcct No/Datel1/80‐   I Delerred l

ALC2/2019
03042019

Lic No/Datc:0410163912    Datc
22012018

RLA F‖ e

:04/24/040700191/AM18/
|

|                             |

agenda and noted that the hard copy of the

request RA & the party for furnishing the

Case No.:37/5/80-ALC2/2018  Pary Name:DILIGEllT SCM
SOLUT10NS PRIVATE

LIヽ41TED

Meet No/Date:1/80‐

ALC2/2019
03042019

Deferred

HQ Fne
101/80/050/00086/Aヽ419/

for reply from the firm.

I lCase is defened.

RLA Fne
:09ノ24/040/00554/AM18/

I Lic No/Date10910065941   Datc
31012018

」
‐Casc No.:52/20/80-ALC2/2017 Pa"Namc MICRON

InlSTRUMENTS PVT LTD
Meet No/Date:1/80-

ALC2/2019
03042019

Deferred

Decision: The Committee considered the case as per the agenda and noted that l.D. Note sent to DPIIT on

r< 1r^1Q ,h.l (,,hap6,'ent reminders aatea ZS.0g.i0t8 & 14.01.2019. However, no comments have been
16.3.2018 and subsequent reminders dated zs 0g i0t8 & 14 01 2019' However' no comments have been

rereiwprl wer The Commiftee decided to remind to DPIIT.received yet. The Committee decided to remind to DPIIT'

Case is deferred.

Deferred

「
Case No.:20/1/80-ALC2/2019 Parり Name:Z7‐rINDIA

PRIVATE LIMITED
4ヽeet No/Date:1/80-

I    ALC2/2019
03042019

iQ Filc             ttLA rnさ        ticヽも/5:tc1641616J93`   Dtttc

101/80/050/00768/Alヽ 419/       104/24/040/00212/AN418/           07022018B ~         
狙霜∬i∫鷺轟∫繋fT乱よ1北

『
tTよiぶ:Decision:The Committee considered the case al

application has not becn received The Commitee(

hard copy of apphcation

Case is deferred.

|

Lic No/Date:0510405538

つ
４



:

Case No:33/20/80‐ ALC2/2017 Palty Namc AUTOCOMP
CORPORAT10N PANSE
PRIVATE LIヽ 41TED

lヽect No/Date:1/80‐

ALC2/2019
03042019

Deferred

|  
‐       HQ F‖ e              RLA Filc      l Lic No/Date:3110066981 1  Date
14    :01/80/050/00397/AM18/      :31/83/040/001547AM 18/   ‐      13022018

Decision:The cOmmittcc cOnsidcred the case as perthe agenda and nOted that nHll's rcply sentto DHl on

18.02.2019 and the committee decided to remind DHI for their comments.

Case is defened.

Case No.:33/5/80-ALC2/2018   PartI Name:LARSEN&  ‐  Mcct No/Date:1/80-   Dererred
TOUBRO LIMITED    .    ALC2/2019     1        ‐

1      03042019       ‐

I       HQ File       l      RLA Fi18      1 ticlヽ 8/bi`ibjfb810'05 1‐  5五te
15  101/80/0509008:/今 Y19/    ,9,/9,949/♀9754/AM18/  1    21022018
Decision:The cOmmitee cOnsidercd tlle case as per the agenda and nOted that i D note was sent tO

DPIIT on 14 01 2019 HOwevcr,no cOmmcnts has been received frOm DPllT yet The cOmmittee decidcd tol

rcmind DPHT                                                  I

Casc is defcred

Case No:32/5/80-ALC22018 Pany Name: TINITA
ENGINEERING PVT.LTD.

Mcct No/Date:1/80‐    DeFerred
ALC2/2019
03042019

23022018

‐  ICase is deferred

Case No■ 9ん慇o_ALC22018‐
N:鑑 翼 響 R隅 )D I Melを 89]肝 ;/80‐ I Deた

rred‐

HQ File              RLA Filc
16    :01/80/050/00081/AM19/      :o3/95/040/01031/Aヽ 418/

Case is deferred.

Case No:8/3/80‐ ALC2/2018    Pary Nanlc:SAND P
ENTERPRISES

RLA File
:04/24/040/00249/AM18/

Meet No/Date:1/80-    Dererred l
ALC2/2019

HQ File

03042019       1          1

Lic No/Datc:0410164032 ‐  Date
02032018:01/80/050/000081ヽM19/

Decision: The Committee considered lhe case as per agenda and noted rhat deficiency letter raised b)
MSME was sent to the firm on 05. 12.2018 and final reminder 26.3.20 19. The Committee decided to wait ror
reply of the firm.

Date

Decision:
MSME was senttO flnll on 26 03 2019 The COmmitee decided tO wait fOrthe reply frOm the nrm

03042019
HQ File       ‐      RLA Filc       Lic Nc Date

:01/80/050/00009/AM19/ :05/24/040/00599/AM18/ 2802201817=_‐ …
。~‐ .ΨΨ‐ψ′′ヽ̀‐■ワ′ : υυ′`■′鴨υ υυうソンAIVII o′  |   ′8022018   1



Case is deferred 」

‐Case No.:44′ 3/80-ALC2/2018   Pary Namei STERLITE  .  Mcct No/Datc■ /80-    Approved  l
POWER TRANSMISS10N      ALC2/2019

1                          LIN41TED            03 04 2019     1

‐       HQ File              RLA Fne       lLic No/Date:0310819589 Date03 042019
:01/80/050/00044/AM19/      :03/95/040/00867/AM18/          07032018

Decision: The Comnlittee considcrcd thc case as per agcnda Based on the recommendation of MEITY

vide thelr letcr No 17(13)2018 1PHW dated 06 022019,the nonlns may be allowed as under―        |

lmport ltem UOM wastage allowed Total quantity recommended

Single    Mode

Optical Fiber

KM 200 70575

Filling    Jelly

OPGヽV

KG 1 500 11272

Aluminium Ingot KG 2ツ6 211158

HL‐Carbon Steel

Wirc 5 10 mm

KG 200 396334

Wire Drawing
Power for
Lubricants

KG 200 7278

Stainless Steel
Tape

KG 200 5124

Polymide Tape KG 200 1310

IRA concemed may take further necessaり action as perthe dccision ofNC

Decision: The comminee considered rhe case as per the agenda and decided lo ratiry lhe norms on the basis

of written comments of MSME as under:

, Description ofexport ilem may be amended as under:

, 'MILL OUT EXTENSION Length 6-7 feet consisting of -

!. Mill out extension #5". 18 PPF HSC PIN UP X PIN Down, L 80 13% cr- ll0 numbers of54 kg

each

2  4ヽill out extcnsion#5'', 18 PPF HSC PIN UP X PIN Down,L80 13%c‐ 20 numbers of 54 kg

each

19

‐
Case No.:49/3/80-ALC2′ 2018 1Pa●y Name:WELLCARE OILl  lヽ lcct No/Datc:1/80‐     Approved

‐  |                  I   T00LS PVT LTD        ALC2/201903042019
: - uq nile l nLa pile Lic.No/Date:0510405873 Date03.04.2019

. :01/80/050/00049/AM l9l , :os/2410401006021AM181 14.03.2018

20

3  Mill out extension#5", 18 PPF HSC PIN UP X 3-1/2''9 2 PPF PIN Down-10 numbers of 63 kg
each

4  Mi1l out cxtension#5'',18 PPF HSC PIN UP X PIN Do、 vn,L80-20 nos numbers of54 kg each  l

5  Mi■ out extension#5'',18 PPF HSC PIN UP X 3‐ 12''92 PPF PIN Down-10 numbers of63 1ζ l

eaCh                                     PIN Do、
vn,P40-334numbersof54kgeach      l6  Mill out extension#5'',18 PPF HSC PIN UP XI

.Relevant import item at Sl. No. I may be allowed as 6204 kg inclusive of4.4% wastage after 200% recovery'
'Relevant 

import item at sl. No. 2 may be allowed as 19402 kg inclusive of 4.4' wastage after 2oo/n

recovery 
:-^r.,.:.,- ^r,r to/^ \wa<|rdr..,ar rrlol^ ra.^r/ctu

Relevant import item at Sl. No. 3 may be allowed as 2256 kg inclusive of4.4%o wastage after 209lo recovery'

Relevant import item at Sl. No.4 may be allowed as 1328 kg inclusive of 4.4Yo after 20Yo recovery.



RA concemed may take further necessary action as per the decision ofNC. 」

Case No:24/1/80-ALC2/2019 Parり Name:Z宵 INDIA
PRIVATE LIMITED

Meet No/Date:1/80  ‐
ALC2/2019
03042019

Lic No/Date:0410164128

22032018

ｌ

ｒ
ｌ
ｌ

HQ File
:01/80/050/00772/AM19/

RLA File

:04/24/040/00237/AM18/

Deferred~|

~Date~

|

Pl
‐Dccision: The cOmmittee considered the case as pcr the agenda and noted that the hard cow ofthC
application has not been received. The Committee decided to request RA & the
hard copy of application

Case is deferred.

paty fOr mmヽhing the

Ｆ
Ｉ
Case No:24/3/80‐ ALC2/2018 Meet No/Date: l/80- Approved

ALC2,019
03042019

HQ Filc              RLA Filc       Lic No/Date:0510406012 1Date03 042019
:01/80/050/00024/AM19/   1   :o5/24/040/00643/AM18/          28032018                     1

Case No:1/6/80-A LC2/2018 Party Namc:SHAKTIPUMPs

Decision: The Comminee considered the case as per agenda. Based on the recommendation of DpllTl
lvide their letter No. P-4'701l/17 /2019-TSw dated 20.02.2019, the norms maybeallowed as under:l. Net weight ofexport product may be specified as 769 kgs.

2. Quantity of import item may be allowed as 2026 kgs after taking l/3 recovery from scrap.

RA concemed may take funher necessary action as per the decision ofNC.

Paty Namel MICRON
I INSTRUMENTS PVT LTD

Meet No/Date:1/80‐

ALC22019
03042019

Deferred

I      RLA F‖ c       Lic No/Datc15610005378 1   Datc
l  :56/24/040/00047/AM18/         28032018

HQ File
101/80/050/00122/AN/119/

(INDIA)LTD,

Decision: The Committee considered the case as per the agenda and noted that the firm has furnished the
information vide their letter dated 16.3.2olg against D/L as iaised by consultant ( Tech-3) and same may
forward to Consultant (Tech-3) for their examinations/comments. Tie Committee decided to wait for the
comments.

Case is deferred.

Case No:67/5/80-ALC2/2018 Pary Name:BHARAT HEAVY
ELECTRICALS LIMITED  I

24

Decision: The Commiftee considered the case as per the agenda and
04.12.2018 and decided to remind DHI for their comments.

Case is defened.

HQ File

:01/80/050/00116/AM19/

ICase No:22/3/80-ALC2/2018
25

RLA Filc
104/24/040/00267/Aヽ418/

Meet No/Date:1/80‐

ALC2/2019
03042019

Lic No/Datc:0410164150   Datc

02042018

notcd that irm's rcply sent

Meet No/Date:1/80‐

ALC2/2019
03042019

Deferred

to l

|

I Pa●y Name:HIMACHAL.     FUTURISTIC

‐ COMMUNICAT10NS LTD

Approyed



HQ File

:01/80/050/00022/AM19/

RLA Fnc
:05/23/040/00516/Aヽ418/

Lic No/Datc:0510406040

03042018
Date03 04 2019

Import Item UOM Wastage allowed Total quantity recommended

Optical Fibre KM 400 17020

Polythene KG 200 23381

POlyblltylineTercphalate

(PBT)

KG 2%

Cable Filling
Compound

KG 200 1674

Decision: The Committee considered the case as per agenda. Based on the recommendation

vide their letter No. l?( l6y20l 8-IPHW dated I I .022019 the norms may be allowed as under -

RA concerned may take further necessary action as per the decision ofNC.

of MEITY

Case No:10/1/80-ALC2/2019 ‐ Parり Namc:MAGNA
AUTOMOTIVE「NDIA
PRIVATE LIMITED

Mcct No/Datc:1/80‐

ALC2/2019
03042019

Def€rred

HQ File
:01/80/050/00758iAM19/

RLA File
l   :04′ 24/040/00001/Aヽ 419/

Lic No/Date:0410164172 1  Datei oo.o+.zor s l
´
０つＺ

DeciSiOn: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The comminee decided to request RA & the party for furnishing the hard

copy ofapplication

Case is deferred.

Pa●y NameiSARA SAE
PRIVATE LIヽ 41TED

RLA Filc

:61/24/040/00001/AM19/

INFRATECH Llヽ 41TED

I      RLA Filc
:09/24/040/00651/AM18/

Meet No/Date:1/80-

ALC2/2019
03042019

1繭蕊躙
m"9「 D¨

Deferred

■Hn to nlmish thc127 Decision: The Committee considered the case as per agenda and decided to ask the

, information as called for by the representative of MSME on following points:

匡

「

―
一

I . Manufacturing process and wastage justification.

Case No:63/11/80-   
‐ Palty Name:GOLDSTONE . Meet No/Date:l/80- Approved

ALC2/2018
l  tよ雷Tぽ  |
‐Lic No/Datc:0910066163 ‐Date03 04 2019

18042018

|

HQ Fne
101/80/050/00254/Aヽ119/

Decislon:The Commitee considered the case as per the agenda and noted thatthc flrm has fumishcd thc

28樹P畷:]でξt遅:漢:酬置呂苦服∬現盤iお
riliよ

∬∬l計l漱:翼:嚇 思ヽ彙[:」TW農
export product. However, the Committee decided to ratify the norms as recommended by Consultant (

Tech-3 ) & representative of Department ofHeavy Industry as under:

i. Import items at sl. No. I to 3 may be allowed on net to net basis with accountability clause.

ii. lmport item at sl.4 may be excluded as description ofthis item is not clear

RA concemed may take further necessary action as per the decision ofNC.

Case No:40/8/80-ALC2/2018

¨
―



ICase No:20/5/80‐ALC2/2018   PaFy Namcl MIcRON
I INSTRUMENTS PVT LTD ALC2つ019

03042019
「正 No/Datettlo46と232うとお03b40bi9
27042018

Datc03 04 2019
|

~HQ Flle~~~~「 ~~~RLA File~~ 「正 温7嚇E孫爾
.  :01/80/050/00069/Aヽ 419/ 105/24/040/00042/Alヽ419/

Decision:The cOmmittec cOnsidered the casc as pcr agcnda Based On the recOmmendatiOn of DP‖
T vidc

thciru o No P_47011/379′2018‐ TSW dated 20 02 2019 the norms may bc a‖ owed as under―
I

11

RA concemed may take hrther necessaり actiOn as per the dccisiOn。「 NC

Net weight ofexport product may be specified as 452 kgs.
Quantity of import item may be allowed as 1477 kgs aftir taking 2/3 recovery flom scrap.

Case No.;2U5l80-A LC2/2Otg Palty Namc MICRON
INSTRU M ENTS PvT LTD

Meet No7Date:1/80-

ALC2/2019
03042019

‐Lic No7Datc:0510406253

‐      27042018

HQ File
:01/80/050/00o70/AM19/

Approved

I)atc03 04 2019

Ｆ
Ｉ
Ｉ

30‐

RLA F‖ e
:0524/040/ooo40/AM19/

Decls10■ :
their U No

i

‖

鞣朧 ‖綿 楡
醐 憮

腸鰊 肝
fT雌

31

RA concerned may take funher necessary actjon as per the decision of NC

case No.:22l5/80-A Lc2/2or8 party Name: MICRoN Meer No/Dare:l/g0_ annrnve.r
―――――・―  ・“り̀ヽ“口1・ ド11し AυN   IVlel189,肝

;/80- 
‐ ApprovedINSTRUMENTS PvT LTD ‐

Quantity of import item may be allowed as 3OZf kgs ater%king l/3 recovery fiom scrap.

RA concemed may take further necessary action as per the decision ofNC

03.04.20r9
He File RLA File Lic.No/Dare;05 t0406251 Dare0j.04.20t9:0 l/80/050/0007 I /AM I 9/ :OSt24tO40/OOO4t tAMtg/ 2j .04.2018

Decisio n : The Com m inee conrid..,1:d,,h. 
:?:.-^ ler agenda. Based on rhe recom mendat ion of Dp II f v idetheirU No p -4701 1i380/20 r8-TSw dated r a.oz.zo r s,'tt* ,"rrliriy be arowed as underi Net weight_ofexport producr muy U. ,p""lt"a u, i f'Ji'tgr.

」
Case No::2jん /80‐ ALこ 2/】 01: 

‐
  larサ Nttmさ :RITEζ Libi  ,  Meet NO/Dic:iレ 80i   bι rerred

ALC2/2019
03042019

11ν8υOξ:λ品与ちんへM197      Ю524/:':な0:1:,ヘト,1;   l l lC｀ 0/,1:,311:466」ケ3    Dat`
Decls10n:The cOmmiltee cOnsidered the case as Der agenda ana nntr

、H,卜 ,,71.■ ハ:_..^、 ,1^“^__^:_^」 ● ヽ
,s \-uxn,r*ee consrdered the case as per agenda and noted that deficiency retter raised by DHI .

;fi:Til:*firmon27.'.20r8andfinar 
reminder 26.3.2019. The commitree de"ided to wair for repry,

1

Case is deFerred

１
１
１
書



DeCiSiOn: The committee considered the case as per the agenda and decided to ratii/ the norms on the

. basis of written comments of MSME as under:

RA to ensure that the per unit weight of export items from Sl. No. I to 7 of aluminum extruded profile are

33 87g, 1.8g, 12.89,29g,1 lg, 5.7g & 10.59 respectivelv'

i'lmportitematSl'No.lmaybeallowedasperl.T3Kg/Kgofexportproductafter'500Zrecovery'
ii.ImportitematSl.No.2maybeallowedasper2.00Kg4(gofexportproductafter.50o6recoYery.
iii. Import item at Sl. No.3 may be allowed as per 2 l Kg/K-g ofexport product after 50olo recovery'

. iv. Imiort item at Sl. No.4 may be allowed as per I 72KglKg ofexport product afttr 50olo recovery'

;. lmport item at Sl. No. 5 may be allowed as per 2 06 Kg/Kg ofexport product after 5070 recovery'

vi. ImPort item at Sl No.6 may be allowed as per I 67 Kg/Kg ofexport product after 5070 recovery'

vii. lmport item at Sl. No. 5 may be allo*ed as per I 58 Kg/Kg ofexport product after 50olo recovery'

RA concemed may take further necessary action as per the decision ofNC

Case No.:295/80‐ ALC2/2018

1      HQ File
.  :01/80/050/00074/AM19/

case No.:6/8/80-ALC2/2018

HQ File

:01/80/050/00129/AM19/

Pa●y Name:ヽ VINTAGE    Meet No/Date:1/80‐     Approved
ENGINEERS&         ALC2/2019

CONSULTANTS PVT LTD .    03042019

‐       RLA F‖ c       ‐Lic No/Date:0510406264‐ Date03 04 2019‐

. 105/24ノ 040/00033/AM19/ .   27042018           1

:03/95/040/01112′AN418/ 27042018

dcclded to ask thC flrm to ftlrnish

Party Namc:L&T― MHPS  I  Meet NO/Date:1/80-  ‐ Deferred

TURBINE GENERATORS  ,    ALC22019

I , PRIVATE LIMITED 03 04'2019

RLA File        Lic No/Date103 10820724   Datc

3+ Decision: The Commifiee considered the case as per agenda and

following information as per advice of representative of DHI :

I . Information required as per appendix 4H and 4K of DGFT's Public Notice No 68/2015-20 dated

2210312018.

Case is.deferrcd-

Case No.:27l5/80-A LCZi2O1S Party Name: ISGEC HEA-V-Y Meet No/Date:1/80- Deferred

ENbINEERING LIMITED ALC2I2OIg
03.04.2019

HQ File RLA File - - ^ Lic No/Date:os 1,0406287 Date

' :01/80/050/000'76lAV.lgt :05/23l040/00038/AM l9/ 01 05 2018

'Decision: The committee considered the case as per agenda and noted that deficiency letter as raised by l

;fiil;;,;;;;il;. H;*",;;;;; aomlnin"" in'"onr-uttation with consultant ( rech-3 ) decided to ask

the information from the firm on following points :-

35 l. Detail technical drawings with dimension of each export product' Catalogue' if any' may also be

furnished.
Weight ofeach ExPort Product

;;i;;; ;i;;h;iihe imponed and indigenous input, separatelv for e-ach product' forlhe 
'purpose

"i.""i*la 
u"ir""i"g. Nei weight lcioss weight minus wastage) for each imported and indigenous

i"r* ii if," .-p"n pioduct ma! Ue inii.uted.let *eight along with details of other imported input '

i""u" ,t.l"r" i[" 
",!uiun, 

proau", and so'gt't to be iriported'rprocured from sources other than the

license, if any, may also be indicated'

it-u.t;; ;;';;lpecification ot tt'. t*pon product' basic carcyta1l11 as to how of raw material

..^.osed for imoon has been anirei at. including the nel weighl of componenls to 
.be

ffi;il;; Ji?',h.r; -pon"J *ut".irir, wastagJs claimed at each stage of manufacturing

２

３

4



with complete justitication and supported by documentary evidence/drawings erc.

Case is dcferred

Case No.:38/5/80-ALC2/2018   Pa● y Name:THEヽ VEST     Meet No/Date:1/80-   DeFerred

||¨
=J∞

ASTPAPERMILLSLTD I織
猾 |~~

| ~~RLA Flle~~~「 bc No/Date:0710H3226…
36  :♀ l`89`959/99987今Y194  ‐  :0724/040Ю0009/AM19/      o3052018           ‐
DeclsloD:Thc Commitcc considered thc case as per the agcnda and nOtcd that MEITY vide their leter

No 17(24)2018■ PHW daed 6 2 2019 has sOugh sOmc hbrma10n frOm the inn HOwever,no repけ
hash^^..´ _^^.ヽ ′̂月 ‐ ^_● L^`___  _` ¨1  ‐c Commitec deddcdtO send rcmha::1」 Icl品

……‐"…ψ・‐rり …。
|

been reccived f10m the inll yet Th

「
―
―
―
ゴ

Case is deferred.

tase NO.:50/5/80-ALC2/2018   Palty Namc:AUTOCOMP    Meet No/Date:1/80‐   ‐ DeFerred l
CORPORAT10N PANSE       ALC2つ 019
PRIVATE Llヽ41TED         o3 04 2019     ‐        ‐

HQ Πtt         RLA Rお     由cヽルDatttilb0670'す‐
~Datさ
 
‐

37    :01/80/050/00079/AIヽ419/   .   :31/83/040/00010/Aヽ 119/          07052018                 1

D∝面 m ttc Gm面
“

c∞雨
“
“
“

llc cat tf絆
肥 λ訛 蝋 i脚総 mfTF D“

on18 2 2019 HOwcver,nO cOmments have bccn rcceive

,  Case is defered

Case No.:30/5/80-ALC2/2018   Palty Namc:AUTOCOMP    Meet No/Date:1/80‐   ‐ DeFerred l
CORpOR ATI∩Np△ :ヽCr       ^子 0ぅ ハ^,^

一

Case No:31/5/80-ALC2/2018 Paltl Namc:AUTOcoMP    Mcet No/Datel1/80‐    beFerred
CORPORAT10N PANSE       ALC22019
‐   PRIVATE LI卜 41TED        o3 04 2019

HQ Flc                             ~RLA File       .Lic No/Date:3H0067040 
‐  Dム tさ38    :01/80/050/00080/AM19/ 131/83/040/00011/AM19/   l       o7 05 2018

Decisim■c com面にc∞ ï需鳳鷺漱欝蕊蕊需l nOtcd irm's reply scnt tO DHI on‐118 2 2019 HOwcver,no cOmments
tcc decided tO rcmind DHI

Case is deferred.

Case No.:41/S/80_ALC2/2018 Party Namc:GODREJ&    Mect No/Datc:1/80-    Approved
BOYCE MFC Co LTD,      ALC2/2019    ‐ ~rr v・

‐―
  ‐

03042019
HQ lil」             RLA FilしHマ ■lle RLA File         Lic No/Datc:0310820813 Date03 042019

:O1/80/050/00o9o/AM19/  ‐

IDecisibn:The commitce cOnsk 03/94/040/00o75/AM19/
07052018

ギ
‖̈ n∞mmmも JcmmMm(lC"d山

C∽
"as per ttmぬ

帥 d“ d“dぬ LJ″ 品 ntts農 品 r ie
ech‐3)as undcri|    ~ ~~~  マ ・‐‐・vvⅢ o“ ,―n,、  ■●し■‐」′db uIIucr:

391 Expo“
Item:Heat Exchanger‐ weight Of lo4600 KG to be added

1lmpor may bc a‖ Owed as under:

¨̈



7

8

Importitem atsI No 2-26700 Kg

lmpo● itcm atsI No 2-8 to 12‐ upto 6%of FOB value in total

RA concerned may take further necessary action as per the decision ofNC'

Meet No/Date:1/80-

ALC2/2019
03042019

RLA Fne       Lic No/Datc10310820812 
‐  Date

:03/94/040/00073/AM19/          07052018       1:01/80/050/00092/AM19/ 1

for reply fiom the firm.

Case is deferred.

Case No:45/11/80‐ ALC2/2018

Case No.:43/5/80‐ ALC2/2018 Paiy Name:GODREJ&  |
BOYCE MFG CO LTD,  |

Pa“y Name:JAMES
ROBINSOll LABS PVT LTD

Parり Namc:Zπ INDIA
PRIVATE LIMITED

RLA Filc

104/24/040/00022′ Aヽ419/

Deferred

‐
  Meet No/Datc:1/80-    DeFerred
.    ALC2/2019

03042019

Lic No/Date:0910066251    Date

Meet No/Datcl1/80‐   ‐ Deferred
ALC2/2019
03042019

Lic No/Date:0410164377
31052018

「

40 Decision: The Committee considered the case as per agenda and noted that deficiency letter raised by

Consultant (Tech-3) was sent to the firm on 14 l 2019 However, no reply has been received yet lt is

decided to send final reminder to fumish the requisite information within 15 days failing which case will be

rejected.

Case is defened.

HQ File

|

¨
|

I       RLA Fle

」

41‐

Case No.:46l5/80-A LC2i2O18 Party Name: S AN D P Meet No/Date:1/80- Deferred

ENTERPRISES ALC2I2OIq
03.04.2019

HQ File RLA File Lic No/Date:04101643ij3 Date

:01/80/050/d0095/AM l9l :04124104010002't lAMlgl 07 05 2018

'Decision: The Committee considered the case as per agenda and noted that deficiency letter raised by

.MSME*asSenttothefirmon2T.ll.20l8andfinalreminder26.3.2olg.TheCommitteedecidedtowait
―
―

ヨ

.   101/80/050/00236/AM19/

Case No.:11/1/80-ALC2/2019

HQ File

:01/80/050/00759/AM19/

I  Date

asenda and noted that the hard copy of the
"request RA & party for lurnishing the hard

:09/24/040/00035/Aヽ 419/   .       21052018

Decision:TheCommitteeconsideredthecaseaSpertheagenda'BasedonthecommentsofConsultant
+Z tf..f'-iji*iO.d to ask clarification from the firm on the lollowing points:

i. Net weight ofexPon item

ii. Eu"tt .ti.ical nime with catalogue of impofi item No l & 2'

iii. Justification for l5yo wastage

iv. Material balance in weight terms between impon & export

v. Details ofindigenous input & their quantity'

| I CaSe、 detrred       ______一
一 一
十~~

―

―
Ｆ
‐‐

４

Decision: The Committee considered the case as per the

application has not been received. The Committee decided to

copy of aPPlication



Case is deferred.

| |              |

Case No:77/11/80‐ ALC2/2018

HQ File

44    :01/80/050/00268/AM19/

Case is deferred.

Case No.:8/1 I /80-A LC2t2Ol 8

Paty Name:ERBATECH
MACHINERY P LTD

Meet No/Datel1/80‐

ALC22019
03042019「

DeFerred

RLA File
~ I Liさ

:｀orb:tまし2ib0785bb l Datc~|
:32′24/040/00o15/Aヽ 419/ 28062018

Decision: The Comminee considered the case as per agenda and noted lhat deficiency lener raised by
MSME was sent to the firm on 26.3.2019. The committee decided to wait for reply Ilom the firm.

Case is deferred.

Case No.:15/11/80-ALC2/2018  Palty Namci BoNATRANS ‐  iИeet No/Date:1/80‐   ‐ DeFerred:。1り 1｀ α[Hじ Dυ lNA l KAiヽ O    Meet NO/Date:1/80‐     DeFerred
INDIA PRIVATE LIMITED      ALC2/2019     `

1       03042019
HQ File              RLA F‖ e       l Lic No/Date10310822146 1  Datc  ‐

:01/80/050/00206′しへM19/      :o3/94/040/00229/AM19/   .      o6072018       ‐
.w trovtwrwtwvzvott\tvttrt :u/94/u4o/uol29/AMlg/ I 06.07.201g

Decision: The comminee considered.rhe case as per rhe agenda and noted firm,s repry sent to DHI on7 1 20l9 However, no comments have been received yet. rl! comminee decided to r#r; ;[ii. ;;";yofthe application be also sent to DHI again.

45

Pa“yヽ a高さ:tЁ I文 I( ~   Meti No/bム tさi1/な 0_
RESOU RCES PRIVATE  .    ALC22019

03042019

Deferred

HQ Filc

:01/80/050/00199/AM19/

‐Decision: Thc commntcc
represcntative of cOnsultant

LIMITED

RLA F‖ e
:05′23/040ノ 00202/AM19/

‐LおINレ D表o65104613シ・ 5五 i`
27072018

|

46

considered the case

polnts:

1

11

11:1

lV

( Tech-l ) and decided

The Committee also decided to ask the party to appear in pH for further discussions.

Case is deferred.

Net weight ofexport item
Juslification for 907o wastage in Zirconia Blank for import item I to 60
Details cata_logue of import irem 6l to 76 & .1,1,8.t,88

Material balance in weight terms between impon & export

as per the agenda. Based
to seek clarification from

comments of the
on the following
ｔｈｃ
編

ｏｎ

ｔｈｅ

Case No.:6/t U80-ALC2l2Ol8 party Name: SptROTEii
HEAT ExcHANGERs pvr. Meet No/Date:l/80- Approved

LTD. $.04.2019
HQ File RLA File Lic.No,Dare:05t0407j57 Dare:01/80/050/00197/AM l9l :O5|24\O4O/OO251tAMtgt 30.07.20 | 8

'' Decision: The Commiflee *.r:,^d:l.gl!: case as per agenda. Based on rhe recommendarion of Dp,Ivide their rener No. p-4ior 
r /2i 5/20rB-rsw aatea zz.oi.zo'rs,-inJnorr, ,uy be alowed as under:l rhe quantity of export product may be specified io nuru"., 

"r*, n 
"aaiii"i io ,.i"*.igtt or236100 Kgs.

2. Word.,Relevant,' may be prefixed with the description ofall import items.3 Quantity of import items at sl. No. I to 4 ,uy !" ulrr*"a *i,', rz"-*"o"g. with accountability



clause.

4. CIF value of import item at Sl. No. 5 may be allowed up to 0.2% ofFOB value ofexports. .

RA concerned may take further necessary action as per the decision ofNC.

,C¨ eN∝ Wl1/8は LCν2m 8 N猟
棚 ∬ χ ttR}D MeT39丼 ダ

8∝ ‐Deたばed

1                                                               03042019

'81:∝

側 0蝸 島脱 /AMり  Ю
'2″
:】
立

'li:卜

Ylγ  ∵

Nl等

ボ lT11‐ llC

DeCiSiOn: The Committee considered the case as per the agenda and noted that I.D. Note sent to DPIIT on

13.12.2018. However, no comments have been received yet. The committee decided to remind to DPIIT

Case is deferred.

l   case No:14/11/80-    I   Partv Namel MICRON     MCCt No/Date:1/80‐     Approved

`     ALC2/2018      . INSTRUMENTS PVT LTD      ALC2/2019
03042019

-――

一

―――――――― ~~~― ―――――――― 
「

~~~~~                            〔~面
直
~丁 ~面

正
~而

面 繭 而
「 "は
回
¬

:O1/80/050/00205/AM19/  1  105/24/040/00263/Aヽ 419/         31072018

9 Decision:The Commitee considered the case as per agenda Bascd On the recommendation of DPIIT

vide their letter No P‐ 47011/17/2019‐ TSヽV dated 20 02 2019, the nonllS may be alloヽ
vcd as under:

l. Net weight ofexport product may be specified as 501 kgs . .

2. Quantitf of import tiem may be ilto*"d ut 1638 kgs after taking 2/3 recovery from scrap'

RA concerned may take further necessary action as per the decision ofNC'

MeetNo/Date:l/80- Deferred
ALCZl20l9
03.04.2019

50

~ ‐ ~ ~古
Q lliど

~      I      RLA File       Lic No/Date10310822721 1  Datc

:01/80/050/00209/AM19/       :03/94/040/00367/Aヽ419/           31 072018       
‐

Decision: The Committee considered the case as per agenda and decided to ask the firm to furnish

following information u, pe, *rin"n .""o..enaation of oPI'iT vide their u.o. No. P-4701l/271l2018-TSW

dated 2.04.2019:

l. Model number, technical specification and specific quantity-both in terms of number (if any) '

and/or weight, ofeach export product (Appendix-33 ofcunent HBP refers)'

2. Detail technical drawings witi dimension ofeach export product, catalogue, ifany, may also

be fumished.

3. Weight ofeach ExPort Product'

4. Weight of each ot the imponed and indigenous input 
. 
separately for 

-t::1^l':1"tt;i::jn'
purpose of mut.riuf latunc!ng. N.t *.ighi(Cross r,reight minus wastage) lor each imponed

and indigenous inpu, iniit tipo" prodict may be indiiated Net weight along with details of

. other imported input ," U" ,tJO in the resultant product and sought to be imported'/procured

fiom souices othei than the license, ifany, may also be indicated'

5. Starting fiom the specification of the ixport product' basic calculation as to how of raw
- 

mut.riit propot.O foi i.pott has been arrived at' including.the nel *tiqll 
"-f-t"IT^T:X.t^t.1:,0'

manufaciured out ofthes; imported materials' wastages claimed at each stage ol manufaclurrng

ffi ;.pt"t".lr.tin"urion and supported by documentary evidence/drawings etc'

Case is defened.

Case No.:18/11/80‐ ALC2/2018 Pary Namc:KELVION INDIA
PVT LTD



Case No:7/11/80-ALC2/2018 Paty Namc:ISGEC HEAVY
ENGINEERING LIMITED

Mect No/Date:1/80‐

ALC22019
03042019

RLA Filc Lic No/Datc:0510407435

Deferred

HQ Filc

51    :01/807050/00198/AM19/   . :05/23/040/00205/AM19/   1 03082018

Decision: The Commiltee considered the case as per the agenda and noted that l.D. Note sent lo Dpll f on
l3.l2.20l8 However, no comments have been received yet. The Committee decided to remind to DpllT.

Case is deferred.

Case No:9/11/80-ALC2/2018 Paty Namc:LEIXIR
RESOURCES PRIVATE
LIMITED

HQ File RLA File
:01/80/050/00200/AM19/       :o5/23/040/00218/Aヽ 419/

Meet No/Date:1/80-

ALC2/2019
03042019

Deferred

Lic No/Date:0510407454

06082018 ID"|

52

Decision: The committee considered the case as per the agenda. Based on the comments
Tech-l) and decided to seek clarification from the firm on thtfollowing points:

of Consultant(

i. Net weight ofexport item
Justification for 9004 wastage in Zirconia Blank for import item I to 60
Details catalogue ofimport item 6l to'16&'77,97,88
Material balance in weight terms between import & export

The Committee also decided to ask the party to appear in pH for funher discussions.

Case is deferred.

Case No.:76ll l/80-ALc2t2ol8 party Name: HIMACHAL Meer No/Date: l/80- DeferredFUTURISTIC ALC2/2OI}
COMMUNICATIONS LTD 03.O4.2OIq

HQ File RLA Fite Lic.No/Dale:05 t0407445 Date53 :01/801050/002671AMt9/ :05t23/O4OtO02l5/AMlg/ 06.08.2018

Decision: The Comminee considered lhe case as per agenda and nored thar deficiency lelter raised h\
MEITY was sent to the firm on 27.3.2019. The committee decided to wait for repry from the firm.

Case is deferred.

Mect No/Date:1/80-

ALC2/2019
03042019

Deferred
ZOSEN LIMITED

ll

lll

lV

54

HQ File
101/80/050/00202/AM19/

RLA Filc
:05/23/040/00216/AM19/

Lic No/Date1051 0407480   Date

08082018

Decision: The Committee considered the case as per the agenda and noled that LD. Note senr to DpllT on
13.12.2018. However, no comments have been received yet. The committee decided to remind to DPIIT.

Case is deferred.

Case No.:11/11/80-ALC2/2018 Pa■ y Name:ISGEC HITACHI



55

Case No.:19/11/80‐ ALC2/2018    Pa■ y Namc:ICEM      Meet NolDatel1/80-   DeFer"ed
‐ ENGINEERINC COMPANY I    ALC2/2019
PRIVATE Llヽ41TED,        03042019

HQ File              RLA F‖ e       Lic No/Datc:0310822939   Datc
:01/80/050/00210/AM19/   1   :03/94/040/00306′ Aヽ419/           09082018       1

Decision:The Committee considered the case as per the agenda Bascd on the commcnts of Consultant

(Tech‐ 3)and deCided to scck clarincatiOn from the nnln On thc following points:

i      Detan technical note on manufacturing process including the relevant flo、 v sheet

il      Detail tcchnical dra、 vings、vith dimcnsion of each cxpolt product,Cataloguc, if any,may also be

Ftlrnlshed

‖   Wdgllt of each ofthe impo● ed and hdlgcnous input,separatdy for each product,for the pulpose

of matcrial balancing Nct weight(Gross wcight minus wastage)for Cach impo● cd and indigcnous

input in the expo“ product may bc indicatcd Nct weight along、 vith dctans of othcr impo“ cd input

to be used in the resultant product and sought to bc imported/procured■ om sourccs other than the

licensc,if any,may also be indicated

iv      Stalting from the spcciflcation of the export product,basic calculation as to ho、 v ofra、 v matcrial

proposed for import has bcen arrivcd at, including the net weight of components to bc

l        manuFactured out of thcse impoltcd materials, wastages claimed at each stage of manufacturing

witll completejusllcation and suppo● ed by documentaw e宙dencc/drawings etc

v      Sheet layout diagram oFthe material indicating the、 vastagc during blanking

Case is deferred

Case No:43/11/80-ALC2/2018   Pary Name:THE ANUP     Meet No/Date:1/80-  ‐ Deferred
ENGINEERING LINIITED      ALC2/2019    1

1      03042019       ‐

RLA F‖ e       Lic No/Date:0810143257   Date
:08/24/040/00115/AM19/          14082018

HQF‖e
:01/80/050/00234/AM19/

Decision: The Committee considered the

information. DPI lT letter awaited.

０ｄｄｄ
一
ｄｎｄ

ｇ

一　

ｐ seek the following

: l. Detail technical note on manufacturing process including the relevant flow sheet'

2. Detail technical drawings with dimension of each export product, Catalogue, if any' may also be

furnished.

. 3. Weight ofeach ExPort Product.

so 4. weight of each of the imported and indigenous input, sepamtely for each product, for the 
-purpose

I of m-aterial balancing. Nei weight (Gross weight minus wastage) for each imported and indigenous
I 

input in the export product mat be indicated. Net weight along with details ofother imported input

i to be used in the resultant product and sought to be imported./procured from sources other than the

license, ifany, may also be indicated.

5. Information about the inputs required per unit ofthe resultant product as per sl. No. I ofAppendix-

, l1A appearing in current HBP (Vol.l) separately for each product'
I O. Stu.ting from the specification of the export product, basic calculation as to how of raw material '

. p.oporld for import has been anived at, including the net weight of components to be
' manufactured out of these imported materials, wastages claimed at each stage of manufacturing

. with complete j ustiflcation and supported by documentary eYidence/drawings etc'

7. Sheet layout diagram ofthe material indicating the wastage during blanking

|にN、“
ferrcd



―

・

Case No.:5/11/80‐ ALC2/2018 1 PallyNamc:LECENDS THE   Mcct No/Dae:1/80-
MERCHANT GROUP        ALC2/2019

1      03042019

Deferred

l      ν´ υ‐ 4υ ■′

一
面 ――一――

「
一―~~~RLA Flle     F罵

雨ラ扇籠万彊面廟ふ百「
~ Date~~

:01/80,050/00196/Aヽ419/      :o5′23/040/00229/AM19/ 17082018

Decision: The Contmittee considered the case as per agenda and noted that deficiency letter raised
MSME was sent to the firm on 26.3.20r9. The committee decided to wait for repry from the firm.

Case is deferred.

Case No.:34/1/80-ALC2/2019 Pa● y Name:KINECO KAMAN   Meet No/Date:1/80‐
COMPOsITES_INDIA PVT     ALC2/2019
I         LTD 03042019

byl

|

Deferred

HQ File
:01/80/050/00782/AM19/

RLA File
■724/040/00017/AM19/

DatcI Lic No/Date:1710006716

20082018
Decision: The cOmmitee cOnsidered the case as per the agenda and noted that the hard copy of the

application has not been received. The committee decided to i.qr"" ne a pu,1y r". 
-rr*irh,n"Jih"'rrio

copy of application

ICase is defered

Case No.:48/11/80-

ALC2/2018
httNaЪ
縫ビ
PA CNC Mcet No/Date:1/80‐

ALC2ρ019
03042019

Approyed

HQ File

2  RelevantimpOr itcm at sI No 2

recOvery

3  Relevant impO“ item at sL No 3
recoveげ

RLA File
:01/80/050/0023977AM19/  1  lo7/24/040/00132/AM19/ 21082018

|

Decision: The committee considered the case as per the agenda and
basis of written comments of MSME as under:

59

Export desffiption may be mentioned as following:
l . Inter cost fan ATT LlR3_220 numb"r, li"ight 28lgms ofeach2. Inter costal AFT LIC3-220 numbers weight-I.485 ti, 

"ach 

--
3. pfate-F/S LtR3 IB AFT_220 numbers weight 1.27+ig eash4. Plate F/S LIR3 OB AFT-220 numbers welght 1.4 kgia;h5. Rod end - 1400 numbers weight ta0 g eacli

Import description may be mentioned as following:

I Relevant import item at sl. No. I may be allowed as 3gl5 kg incrusive ofggr% wastage after 15 o/o
recoverv

The party will account for the raw materiars. Grade and rechnicar specifications to match.

Lic.No/Date:07t01 13740 Dareo3.04.20t9

_L=_______――=――____|

decided to ratify the norms on the

may be allowed as l4l6 kg inclusive of 140% wastage after l0%

may be allowed l32l kg inclusive of S,l4o/o wastage after S yo

RA concerncd may takc ftl● her neccssary actiOn as per the dccisiOn OfNC



|  ICase No:4/11/80-ALC2/2018 1Pary Namci VICTOん ヽAUTO  Meet No/Date:1プ 80‐   I Approved
PVT LTD           ALC2/2019

03042019

1  1  ~   責O File       ‐  ~   RLA File       Lic No/Date:0510407583 1Datc03 04 2019‐
|  |  :01/80/050/00195/AM19/  1  :05/24/040/00296/Aヽ 419/   1      23082018      ‐             :

60 1Decision:The Commitee considered thc case as pcr agenda and decidcd to raJ″ the nOrms as pcr

recommendation MSN4E as under:

. Relevant import may be allowed as 55800kg inclusive of0.3%o wastage after l/3d recovery'

Grade, technical specifications to match.

IRA concemed may take ftlrther necessav action as perthe decision ofNC

Case No.:7/13/80-ALC2/2018

‐ ‐      HQ Filc
101/80/050/00316/AN419/

Decision: The Committee considered the case as per the agenda and noted that l.D. Note sent to DHI on

07.02.2019. The Committee decided to remind DH I for their comments'

,Case is deferred. J

‐Case No:25ノ 11/80‐ ALC2ノ 2018   Parり Name:LARSEN&     Meet No/Datcl1/80‐
   DeFerred

TOUBRO LIMITED ALC2I?OIq
I I I 03.04.2019

|  |¨
一

|  |す
|

101/80/050/00216′ AN119/       :03/95/040/00056/AM19ノ            28082018
621  _   _                         ―

:

:

62.
Decision: The Committee considered the case as per the agenda Based on the comments of Consultant (

iecn-:) ana OeciAed to seek clarification from the firm on the following points:

i. Specinc use of RM proposed to import and calculations for quantity to be imported'

Case is deferred.

Case No:26/11/80-      Party Name:LARSE■ l&

ALC2/2018          TOUBRO LIMITED

HQF‖e      ‐      RLA File
:01/80/050/00217/AM19/      :03ノ 95/040/00311/AM19/

Decision:The Comml■ ee reviewed thC Case and fOund it in order

Party Name: MEDIVAC
SURGICAL PRIVATE
LIMITED

.   101/80/050/00233/AM19/

‐      RLA F‖ c
.   :37/24/040/00002/AM19/

Mcet No/Date:1/80‐   4.07A case for
‐
     ALC2′ 2019      ‐  teSt Check

1      03042019

‐Lic No/Date:0310823355
28082018

|

1面e031042015
,

―
|

Mect No/Datc:1/80-

ALC2/2019
03042019

Defe"red

Lic No/Date 3710002710   Date

_1_ 21理型L_」 _
and notcd that deflciency lettcr raised byThe Committee considered the case as per agenda

Pary Name:L&T‐ MHPS
B01LERS PVT LTD

Mcet No/Datc:1/80-

ALC272019
03042019

´
０

case No.:42/11/80-ALC2/2018

141…



‐MSME was scntto thc nrm on 26 3 2019 The cOmmitee dccidedlo walt fOrrcply from the lrm

Case is deferred.

Case No:23/11/80-ALC2/2018 Pa●y Name:JAYESH
METALS AND FERRO
ALLOYS LLP

RLA File
:03/94/040/00488/AM19/

I  Meet No/Date:1/80-

.    ALC22019
1      03042019

Lic No/Date:0310823416    Date

29082018

Deferred

HQ File
Ｉ
Ｆ

‐65    101/80,050/00214/AM19/

IL

Decision: The Committee considered the case as per agenda and noted that deficiency letter raised by
MSME was sent to the firm on 26-j.2019. The Comminee decided to wait for reply liom the firm.

Case is deferred.

Case No:28/11/80‐ ALC2/2018 Parり Name:L&T_MHPs
TURBNE GENERATORS
PRIVATE LIMITED

Mect No/Datc:1/80‐    DeFerred i
A LC22019
03042019

Decision:The cOmmitee cOnddered thc casc as per agenda and nOted tha dencた
ncy letcrlaked bv DHI

was senttO the Finll on 29 3 2019 The cOmmitce dccidcd tO wait fOr reply from thc flrm

Case is deFcrred

lё
:s`ヽま::ЙЙttALこう/201j ~IⅢ縄島

釘
ЁdA: I Melせ

8斃:ly患
“

 Dell:こj.                      INDUsTRIES

1      03042019       ‐          ‐

御 Ol1801譜肌品Lム剛リ
ー

位劇Ю脇 :ЪAⅢツ 十
お
咄 慨 |♂

齢 6D品
|

.v 
' 

/ ov, wJv/ vvz+y//1rvr I y/ :tJ2/24i04010009.1/AMtg/ 05.09.201 g
Decision: The comnlittee considered rhe case as per agenda and noted rhat deficiency rerrer raised b1DPIIT uassenttothefirm on 2j.3.2019. The Committee decided to wait for reply from the firm.

HQ File             RLA Filc
101/80/050/00219/AM19/ :03/95/040/00466/AM19/

Case is defened.

Case No■ 34/11/80-ALC2/2018  1ム
● ヽ品 ∝ uLiRA
ENGINEERS

I Lic No/Date:0310823400 .  Date

‐      29082018       .

Mcet No/Datc:1/80  1 Dererred

ALC2/2019
_                                                 03042019

欝晨 剛

"LCNO鵠
鶏 T御
%81品

∬[」‰鸞f〕
ii!碗:iきi導illllil‖]IIl緊1理

Case ls defcrrcd

69

Case No.:60/11/80-

ALC2/2018

|

HQ Filc

Mect NげDate:1/80‐
ALC2/2019
03042019

‐Lic No/Datc:0410164647 Datc03 04 2019

epproveOPRIVATE LIMITED

RLA File



. :01/80/050/00251/AM19/   :04/24/040/00115/AM19/  1    06092018             ‐

‐ IDecision:The Committee considered thc case as per agcnda Bascd on thc recommendation of MSME,thc

l  ‐nol‖ is may be a‖ owed as under:

l       i      lmpolt items at sI No 14,36,57,79, 149, 170, 191,214,225,238,255,262,269,270,
|  .              280,281,291,298,303 on nctto nct

l       ‖    Rest ofimportitems may be a‖ owed on CN-4 with accountabnity Clausc

.   RA concemed may takc fllrther necessaw actiOn as perthe dcciSion ofNC

|  
‐
Case No.:65/11/80-ALC2/2018

Number ofNozzles to be exported

Size & wt. ofblank rod for I unit ofproduction

Spec. ofTZM and its density

Case is deferred.

HQ File

１
，

つ
４

つ
Ｊ

~ё
基:Nよ :"たいAL勧 2劇 9 

荷 騒 溜 :品

~M責 Pζ  Mは NげD江o1/80-De"rd

RATORS       ALC2/2019
‐                        PRIVATE LIMITED         03 04 2019             ‐

ふ/詰0鵬/品 _∴ /ユ1悩をlL二ぶ』1lI1lif‖‖I
I獣:器1芯1:1器i認:覇1オ

Caseハ
1

TO「 0宙de me clcJttOn ofhe mpl,型 111、1帯
°忌1:ネTlI♀」i燎∬R∫跳ち:冦Tl猫 |

|■開羊朧
t富
響紺∬∴:ちよ

P詰
:ち品ti首「驚
‐
。F5dilt卜uЫにNo■ce No 63201520 daed

12232018

Case is deferred.

Case is deferred.

Meet No/Date: l/80- Deferred
case No.:44lil/80-ALc2/20r8 tlflJ'llTi;#rt+^"r'P 

ALC2t2ots

PROCESSING MACHINES O3.O4,2O Iq

PRI ' . . -. ,^ - "" , ii^-ri< n"t.
Lic No/Date:33 10030475 Date

HQ File Rl'A File
'72:01/80/050/00235/AMl9/:33/24l040/00007/AMl9/12092018

rd noted that deficiency letter raised by
Decision: The Committee considered the case as per agenda ar

MSME was sent to the tlrm on 26 3 2019 The Committee decided to wait for reply fiom the firm'

Pa●y Namc:PLANSEE INDIA
HIGH PERFORMANCE
MATERIALS PVT LTD

lヽeet NυDate:1/80‐

ALC2′2019

03042019

Deferred

Decision:TheCommitteeconsideredthecaseaSpertheagenda,BasedonthecommentsofConsultant(
io i..fr-:l ano aecided to seek clarification liom the firm on the following points:



Case No.:49/11/80-ALC2/2018 Pa●y Name:LEIXIR
RESOURCES PRIVATE
LIMITED

Mcct No/Date:1/80‐   : Deferred
ALC2/2019     1
03042019

I       HQ Fne
.   101/80/050/00240/AM19/ :0523/040700264/AM19/ 18092018

RLA File I Lic No/Datc:0510407822 ‐   Date
1809,018       1

i. Net weight ofexport product
ii. Detailed technical specification ofboth import items along with catalogue.
iii. Details ofindigenous input along with their weight
iv. Material balance between import & export

Case is deferred.

Case No:53/11/80-ALC2/2018 Pary Namc:ISGEC HEAVY   Meet Nυ Date:1/80‐    DeFerred
ENGINEERING LIMITED      ALC2/2019

03042019       1

Decision: The committee considered the case as per the agenda. Based on the comments of the

73 representative of Consultant ( Tech-l) and decided to seek clarification from the firm on the following
polnts:

74    :01/80/050/00244/Aヽ l19/
I Lic No/Date:0510407844   DateHQ File              RLA F‖ c       Lic No/Date:0510407844   Date

:0 r /U0/050/00244/AM I9/ :05123t040t0026j/AMt9t 19.09.201 8

Decision: The committee considered rhe case as per the dgenda and noled that firm's repr) uas sent to
DPIIT on 29.03.2019. The committee decided to wait the comments from t)p T

Case is defened.

SURGICALINDIA PVT
LTD

HQ Filc            RLA File
:01/80/050/00264/AM19/     :o5/24/040/00290/AM19/

I  RA conccmed maytake fu“her nccessary actiOn as per the declsiOn ofNC

Paty Namei CROWN
CLOSURES PVTし TD

WeiBht ofeach Expon product.
Weight of each of the imponed

I  Meet No/Datc:1/80‐     Approved
ALC2/2019
03042019

Lic No/Date:0510407857 Date03 04 2019

20092018

Mcct No/Date11/80‐     DeFerred
ALC2/2019
03042019

―

「

Case No:73/11/80-

ALC2/2018
Paty Namc:PETERS―「

?5 P-::i:i9, ;Tn: 
Co.lmine: considered rhe case as per agenda and decided ro raliS, the norms as per the. wntten comments ofConsultant ( Tech_l) as under:

i. Import items at sl. No. 1,7 & 13 _ Net + l% wastage & add..relevant dia,,.ii. Import items at sl. No.2 to 5, g to I I & 14 to l7 aiper packing policy
iii. Import items at sl. No. 6, 12 & lg net to net ofrelevant size.

HQ File              RLA File        Lic No/Date103 10823992   Datc
.      101/80/050/00213/AN419/       :o3/94/040/00561/AM19/   .       26092018

――― ――― ―‐̂  ●  ́       υυ′ン,′ 0‐υ′Vυυυ:′ AlVllン′    ‐       zo υソ Zυ 16
76 Detision:ilc cti∴

k"cc:nsdclci lic cal:s pcr agcnda a鳥 dccldcd tO scck thc rlrm to fumlsh
fo110wing infOrmatiOn as per rccOmmendatiOn MSME on fonOwing pOints:                  |
i       Detail technical drawings with dimensiOn OF each cxpor prOduct,Cata10guc, if any,may also

be Fumlshcd

11

111 and indigenous input, separately for each product, for the



lV

purpose of matcrial balancing Net wcittt(GrOss weight minus wastagc)for each imported

and indigenous input in the export product may be indicaled- Net weight along with details of
other imported input to be used in the resultant product and sought to be imported/procured
from sources other than the license, ifany, may also be indicated.

Starting from the specification of the export product, basic calculation as to how of raw

material proposed for import has been arrived at, including the net weight ofcomponents to be

manufactured out ofthese imported materials, wastages claimed at each stage of manufacturing'

with complete justification and supported by documentary evidence/drawings etc

Case is deferred.

Case No.:57/11/80-ALC2ノ2018

HQ F‖ e

:01/807050/00248/AM19/

Pa,Name:GL&V INDIA
PRIVATE LIMITED

RLA F‖ e

131/83/040/00096/AM19/

Mcet No/Datc:1/80-    Dererred
ALC2/2019    ‐
03042019

Lic No/Datc:3110067179

26092018
Datc

Decision: The Committee considered the case as per agenda and noted that deficiency letter raised by

MSME was sent to the hrm on 26.3.2019. The Committee decided to wait for reply ftom the firm.

Case is deferred.

78

Case No.:56/11′ 80-    Pa●y Name:FREUDENBERG
ALC2/2018      ,     FILTRATION

I TECHNOLOCIESINDIA
PVT LTD~~~豪

面F~~~~「
~~RLA Flle

ICase No.:68/11/80-ALC2ノ 2018   Palty Namc:MAGNETI
MARELLITALBROS
CHASSIS SYSTEMS
PRIVATE LI

RLA F‖ e

:05/24/040/00352/AM19/

Meet No/Date:1/80‐    Approved
ALC2/2019
03042019      1

ILic No/Datc:3110067181

1      27092018

Date03 04 2019

:01/80/050/00247/AM19/   1   :31/83/040′ 00097/Aヽ 119/

DeCiSiOn: The Committee considered the case as per agenda and decided to ratiry the norms as

recommendation of representative of MSME:
I : r66^i ir6n -.., ha qllnrwed 6) l

|: Impo● lem may be a1lowed@1 2 sq meter/sq mctcrin cxpor product

pcr

Word'televant grade/ specification" may be prefixed with the description of
item.

import
11

Li性重:TTⅢ21生型墜里esS響¨・°n¨
per he dedsbn ofNC

Meet No/Date:1/80‐

ALC2/2019
03042019

‐
Lic No/Datc10510407918   Date
27092018       ‐

「
l

Deferred

DeCiSiOn: The Commiflee considered the case as per agenda and noted that deficiency letler raised by DHt

was sent to the firm on 18.01.2019. However, no reply has been received yet. lt is decided to send final

reminder to fumish the requisite information within l5 days failing which case will be rejected.

:1
Case is defened.

79

―
〓
―

０８

HQ Fne
:01/80/050/00259/Aヽ419/

HQ Filc

:01/80/050/00273/AM19/

Case No:82/11/80-ALC2/2018   Palty Name:ANSTECH

RLA File

:34′24/040/00218/AM19/

Meet No/Date:1/80-

ALC2/2019
03042019

Lic No/Datc:3410044543
04102018

Deferred

Date



Decision: The Committee considered rhe case as per rhe agenda and nored that hard copy of apptication
u'as not received from RA & firm and reminder was sent to RA on 21.01.20 l9 and reminder was sent to RA
& firm on 26.03.2019.

Case is deferred.

DeferredMeet Nげ Date:1/80‐

ALC2/2019
03042019

HQ File RLA F‖ e ‐Lic No/Date:3H0067197   Date

81    :01/80/050/00266/AM19/       :31/83/040/00110/AM19/           10102018

Decision: The cOmmitee cOnsidercd the case as pcr agenda and noted that denciency lettcr raised by

4ヽSME was scntto the rtrm on 26 3 2019 Thc Commitee decidcd to wait fOrreply,om the inln

Case is deferred

Case No.:75/:1/80-ALC2/2018    Pary Name:ENPRO
INDUSTRIES PVT LTD

Case No.:67/11/80‐ ALC2/2018 Parり Name:MASU BRAKE
PADS PRIVATE LIMITED

I  Meet No/Date:1/80‐   I DeFerred

ALC2/2019
,      03042019       1

.Decision: The Committee considered the case as per agenda and noted that deficiency letter raised by
Consultant ( Tech-l) was sent to the firm on 26.3.2019. The Committee decided to wait for reply llom the
.firm.

Case is deferred.

'Case No.:69/11/80‐ ALC2/2018  Pa“ y Name:ROTHE ERDE
INDIA PRIVATE LIMITED

1ヽ4ect No/Date:1/80‐ Deferred
ALC2/2019

1       03042019

HQ Filc              RLA File       
‐Lic No/Date13 11 0067209   Date

83.   :01/80/050/00260/AM19/   l   i3 1/83/040/00112/AM19/   .      22102018

‐Decision: The cOmmittce cOnsidered the case as pcr agcnda and nOted that deicicncy lctter raised by

DPIIT was senttO thc fln On 28 3 2019 The cOmmittec decidcd tO wait fOrrcply,om the■
rm

Casc`dcfcrred

Ｆｌ
ｌ
ｌ
ｌ

Ｉ

Ｆ

Paty Name:TIL LIMITED

HQ Fnc       l      RLA F‖ e
:01/80/050/00261/AM19/  .  :o2/24/040/oo105/AM19ノ

Case No:70/11/80ヽ

ALC2/2018
Meet No/Date:1/80‐

ALC22019
03042019

Approved

84

Lic No/Date:0210208759 1Datc03 04 2019

23 102018

Decision: The committee considered the case as pe, agenda and decided to ratiry the norms as per
recommendation of representative of DHI:

l   lmportitem atsI Nos l to 142, 1481o 169‐ Nctlo net under GN4、 vith accOuntability clause
2  1mpoltitcm at SI No 143 to 147‐ 1 05 kykg cOntentin cxpolt prOduct(C‐ 1647)

.RA conccmcd may takc furthcr neccssaり
actiOn as pcrthc dccision OfNC



「「
I Pa●y Namc:TIL LIMITED   Meet No/Date:1/80-

ALC2/2019
03042019

Case No:71/11/80-
ALC2/2018

|~~~i:i 

「
iFiF [ 

「
:i:::~~~|

「蔦訴鳳Я蕊薦」「蕊蕊蕊蕊:ア lmi呪炉
而面0304呼

85 bed“0「 Th」commttee`:冨 de“d he case as pef agenda and decttd t rati″ me忌扁島ξ″|

recommendation Ofrcprcsentatlve ofDHI:

l. lmport ltem at sl. Nos. I to 142, 148 to 169- Net to net under GN4 with accountability clause.

2. Import ltem at Sl. No. 143to147- 1.05 kg,&g content in export product (C-1647).

RA concemed may take further necessary action as per the decision ofNC. 」
Case No.:72ll l/80- Pa(y Name: TIL t.IMITED
ALC2/2018

Meet No/Date:1/80‐

ALC2/2019
03042019

Approved

HQ File

:01/80/050/00263/AM19/

042019

86
Decision: The Committee considered the

recommendation of representative of DH I:

case as per agenda and decided to ratify the norms as per

l. Import ltem at sl. Nos. I to 142, 148 to 169- Net to net under GN4 with accountability

clause,
2. Import ltem at Sl. No. 143to|4'7- I.05 kg/kg content in export product (C-164?)'

RA concemed may take further necessary action as per the decision ofNC'

Decision: The Committee considered the case as per the agenda and noted that I.D. note was sent to

DpllT on 05.02.2019for their examinations/comments. However, no comments have been received yet and

decided to remind DPllT.

Case is deferred.

「
―
―
―
―
―
●
ｐ
ｌ
‥
‥
‐
―
―
―
―
―
―
―
―
―

I Case No.:6/13/80-ALC2/2018 ,Pa“
y Namc:SULZERINDIA I  Mect No/Date:1/80-   Deferred

|~   |1鳳 VAπ酬‐)l ti溌計; |
llq ril" - ._ 

f RLA File Lic.No/Date:31 10067241 Date

<^/nnlr</Ar\rro/ .1r/R?/O40/OOl21/AMlg/ 22.11.2018:O1/80/050/00315/Aヽ419/      :31/83/040/00123/AN119/          22112018
.r、
^^=_=^_. T■ ^ ′`^__:●●̂^^^‐ :́Я _´0月 +h● ●́●o ,e nρ r th合 ,oρ ndЯ  and noled that I D note 、vas sent to‐Decision: The Comminee considered the case as per the agenda and noted that I D note was sent to

DpllT on 05.02.2019for their examinations/comments. However, no comments have been received yet and

decided to remind DPIIT.

Case is deferred.

RLA F‖ e       Lic No/Date:0210208758 Date03
.   :02/24/040/00104ノ AM19/          23 102018

」

Case No.:5/13/80-ALC2l2Ol8 Party Name; SULZER INDIA
PRIVATE LINIITED

Meet No/Datcl1/80‐    Deferred
ALC2ノ2019     1
03042019       1

HQ Fne
:O1/80/050/00314/A'41ツ′

RLA Fne Lic No/Date:3H0067242
22112018

Date



Case No.:4/13/80-ALC2/2018

L

HQ File

:01/80/050ノ00312ノ AM19/

HQ File
:01/80/050/00779/AM19′

Case No.:32/1/80-ALC2/2019

92       HQ File

:01ノ80/050/00780/AM19/

Dccision: Thc cOmmitec

Pary Namc:ISGEC HITACHl
ZOSEN LIMITED

RLA FHe
:05/23/040/00368/AM19/

Mcct No′ Datc:1780‐

ALC2/2019
03042019

Lic No/Date:0510408649

27 112018

Deferred

Date

Decision: The Committee considered the case as per the agenda and noted that I.D. note was sent to
DPIIT On 18 02 2019for thcir examinatiOns/comments HOwever,no cOmments have becn receivcd yet and
l  dccided to rcmind DPHT

I ICase ls defelTed

Case No.:3/13/80-ALC2′ 2018 Pa“ y Namc:PHOENIX FOILS   Meet No/Datc:1/80‐    Deferred
l                           PVT LTD            ALC2/2019     1

03042019

Decision: The Comminee considered the case as per agenda and noted that deficiency letter as raised by
DPIIT not complete. However, the Committee in consultation with Consultant ( Tech-: y and decided to
seek the information from the firm on following points :-
i. Detail technical note on manufacturing process including the relevant flow sheet.ii. Detail technical drawings with dimension of each export product, catarogue, if any, may also be

qo fumished.'" iii weighl ofeach of the imported and indigenous input, separately for each product, for the purpose
of material balancing. Net weight (Gross weight minus wastage) for each imported and indigenous
input in the export product may be indicated. Net weight along with details oiother importei input
to be used in the resultant product and sought to be imported/procured from sources other than the
license, ifany, may also be indicated.

iv. Starting from the specification of the expon product, basic calculation as to how of raw material
proposed for impon has been arrived at, including the net weight of components to be
manufactured out of these imported materials, wastagis claimed at eich stage of manufacturing
with complete justification and supported by documentary evidence/drawings e"tc.v. Number ofrings to be exponed.

Case is deferred.

Deferred

RLA File
:03/95/040/00884/AM19/

RLA Filc
:31/83/040/00139/AM19/

Lic No/Date:0310825341   Date

30112018

Lic No′つatei3 110067252    Date

12122018       1

Case No.:31/l/80-A LC2/2019 party Name: SaLZER INDIA Meet No/Date:1/80_
PRIVATE LIMITED. ALC2I2O19

03.04.2019

Decision: The comminee considered the case as per rhe agenda and noted that I.D. note was sent lo
DPIIT on 28.03.2019for their examinations/comments. The Committee decided to wait for comments from
DPIIT.

Case is deferred.

Parり Namci SuLZER INDIA
PRIVATE LIMITED

RLA F‖ e
:31/83/040/00140/AM19/

Meet No/Datc:1/80‐

ALC2/2019
03042019

Lic No/Date:3110067253

12122018

Deferred

Date

considered the case as per the agenda and noted that I.D. nofe was sent to



DPHT
DPHT

、̂
ir●
v● min,liへ ne′。nmmρnte Thρ  rnmmittρ P aρ ridρ H in wnif fllr cnmments'om‐on 28.03.201gfor their examinations/comments. The Commiftee decided to wait fol comments fiom

lCase is defened.

IC¨
eN∝ ″ 1慇卜ALC22∝ 9

l       10 File      「

Patt Name:MUDHRA F「 NE .  Meet No/Datel1/80‐
BLANC PRIVATE LTD  I    ALC2/2019

03042019

RLA File Lic No/Date:0410164995 , Date

Deferred

|   :01/80/050/00765/AM19/   1   :04/24/040/00207/AM19/   1 17122018

DeCiSiOn: The Committee considered the case as per lhe agenda and noted that I.D. note was sent to

DpllT on 28.03.2019for their examinations/comments. The Comminee decided to wait for comments from

:DPIIT.

Case is deferred.

|

Case No.:2/13/80-ALC2/2018 I  Pary Namc:SPIROTECH
HEAT EXCHANGERS PVT

Deferred
ALC2/2019
03042019

Lic No/Date:0510409030   Datc1諄 RLA F‖ e

|

―一―¬
LTD

HQ File

:O1/80/050/00311/AM19/       :05/24/040/00519/AN419/           21 122018
94‐

IDeclslon:The Commitee conddercd the case as per the agenda and noted that l D note was sent to‐
IDPHT on 28 03 2019forthcir examinations/comments The Commltee dccided to wait for commcnts iom

DP‖T

Case is defelTcd

| ICase No.:18/1/80-ALC2/20191  PaltV Name FREEDOM    MeetNo/Date:1/80‐   I Approved ‐
1  0PTHALMIC PRIVATE      ALC2ノ 2019    `         |
I       LIMITED,            03042019

‐Ю γ890器3糀/AMり/.:0″ 2″01れ::号::/AM 9'Llc No留穆路?65032 PtteO・
042m9

95 becision:Thc Commitee conSdered thc casc as per agenda and decidcd to radfV thc norms as per thc

lw‖ ten comments of Consulant(Tcch l)as undCr:

l  lmport item may be allowed on net to net basis with accountability clausc

lRA concemcd may take fllihcr necessaw action as per the decision ofNC

.Case No.:21/1/80‐ ALC2/2019 Palty Namci MUDHRA FINE
BLANC PRIVATE LTD

Meet No/Date:1/80-

ALC2/2019
03042019|

Deferred

‐  I       HQ Fllc               RLA F‖ c        Lic No/Datc:0410165082
:01/80/050/00769/Aヽ419/       :04′24/040/00222/AN119/           11 012019

s6
DeciSiOn: The Commiftee considered the case as per the agenda and noted that the hard copy of the

lapplication has not been received. The Committee decided to request RA & the party for fumishing the hard

copy ofapplication

Case is defered



Case No:23/1/80‐ ALC2/20:9    Party Namc:PARKER      4ヽcct No/Date:1/80‐   ‐ Deferred
HANNIFIN INDIA PVT LTD     ALC2/2019

03042019

I       HQ File       ‐      RLA F‖ e       l Lic No/Date10410165142 1  Date  l

97 Юl`l♀/050/09771件M19/   Ю4/24/040/00223/AM19′  1   28012019   1     
‐

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
.application

rCase is deferred.

Case No.:25/1/80-ALC2/2019  Pa“y Name:MUDHRA FINE
BLANC PRIVATE LTD

4ヽeet No/Date:1/80-

ALC2/2019
03042019

Lic No/Dac:0410165210

Deferred

HQ File

:01/80/050/00773/AM19/

RLA File Date

ｎ
ン

:04/24/040/00241/AM19/ 13022019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA &the party for furnishing the hard
copy of application

Case is deferred.

|~

Case No:26/1/80-ALC2/2019  Party Nalnel MUDHRA FINE
' Mさ
dヽ6わ品:i′ёol lb`にlred l
ALC2/2019
03042019

HQ F‖ e              RLA File       ‐Lic No/Datc:0410165228   Date

99  :91410/050/00771/今Y19/  .  :04/24/040/00242/AM19/  1    19022019    1       1
1Decision: Thc COmmitcc considcrcd the casc as pcr thc agcnda and notcd ulat the hard copy of the

application has not been received. The Committee decided to request RA & the party for fumishing the hard
copy of application

Case is deferred.

BLANC PRIVATE LTD

Case No:28/1/80-ALC2/2019 ‐Pa●y Namc:MUDHRA FINE
BLANC PRIVATE LTD

4ヽcct No/Datcl1/80‐     DeFerred
ALC2ノ2019

‐       03042019       ‐

HQ F‖e       l      RLA Filc
:01/80/050/00776/AM19/      :0424/040/00252/AM19/

Decision: The Comminee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA & the party for fumishing the
hard copy of application

Case is defened.

I Case No.:27/1/80-ALC2/2019 Party Name; VALEO INDIA

Lic No/Datc:0410165223

19022019

一
Ｄ

100

I   PRIVATE LIMITED
Mcct No/Datci1/80‐

ALC2/2019
03042019

Deferred

101 HQ Fnc RLA F‖ e
:01/807050/00775/AM19/   1   :04/24/040/00249/Aヽ119/   .

Lic No/Date:0410165235
20022019       1

Decision: The Commiuee considered the case as per the agenda and noted that the hard copy of the
application has nol been received. The Committee decided to request RA & the party for furnishing the



１

１

一

hard copy of application

Case is deferred.

Case No:29/1/80-ALC2/2019 Paty Name:AUTO TECH
INDUSTRIESINDIA PVT
I        LTD

Meet No/Date:1/80‐    DeFerred
ALC2/2019
03042019

HQ Flle      

「

Ａ
Ｖ

RLA Filc Lic No/Date:0410165239 ‐

:01/80/050/00777/AM19/ :04/24/040/00257/Aヽ119/ 21022019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA & the party for furnishing the
hard copy of application

Case is deferred.

103

ALC2/2019
03042019

HQ Fnc       l      RLA Filc      ‐Lic No/Date13510045492 1Datc03 04 2019
:01/80/050/00749/Aヽ419/   1  :35/24/040/00037′ Alヽ419/         26022019

Decision: The Comminee considered the case as per agenda and decided to ratiry the nonns as per the
recommendations of representative of MSME :

l. Import item may be allowed on net to net basis.

RA concemed may take further necessary action as per the decision ofNC.

Case No:1/1/80-ALC2/2019 Party Name:AUROLAB    Meet No/Datei1/80- Approved

Case No:6/1/80-ALC2/2019 Paty Name:APAR
INDUSTRIES LIMITED

Ｆ
‥
―
１
１
１

「
~~|

Mect No7 Date■ /80‐

ALC2/2019
03042019

Deferred

:
HQ Fle       l      RLA Filc       Lic No/Date103 10827307

:O1/80/050/00754/AM19/   1   :03/94/040/00999/AN119/          26022019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA & the party for furnishing the
hard copy of application

Case is defened.

Case No:2/1780-ALC2/2019 Party Name: PAHARPUR Meer No/Date:l/80- Deferred

104

C00LING TOWERS   I
LIMITED

ALC2/2019
03042019

HQ File

:01/80/050/00750/AM19/
,         RLA Filc          Lic No/Date:0210209022
1   :02/24/040/00177/AM19/         27022019

ド
5

|

|

Decision: The Committee considered the case as per the agenda and nored that the hard copy of the
application has not been received. The Committee decided to request RA & the party for furnishing the
hard copy of application

tCase is defened.

Date



03042019

106

HQ Filc

:01/80/050/00751ノ AM19/
RLA Fne         Lic No/Date10510409810

:05/24/040/00654/AM19/          27022019
Date

Decision: The Comminee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA & the party for furnishing the
hard copy of application

Case is deferred.

‐ Case No.:7/1/811 ALC2/2019  Pa● y Namc:BONATRANS    Meet No/Date■ /80-   Dererred
INDIA PRIVATE LIMITED      ALC2/2019

03042019

1         HQ File              RLA F‖ e       Lic No/Date:0310827336   Date

107  :Olプ
80/0,0/0075,/AM19/   :0,ノ 91/♀ 40ノ01021/AM19/  1   27022019

Decision: The COmmittee considered thc case as per the agenda and noted that the hard copy of the

l  appliCation has not bccn rcceived The Commitee dccidcd lo rcquest RA&thc party for ftlmishing the

l lhardCOpyOfap口た面 On

l  lcase ls defer"d

」

「

108

Party Name; HELVOET Meet No/Date:1/80‐

ALC2つ 019
03042019

I  Approved

|

|

:

RUBBER AND PLASTIC
TECHNOLOGIESINDIA
PL

RLA File       lLic No/Date13110067337 Date03 04 2019
:31/83′ 040/00187/Alヽ419/  1     28022019

Decision: The Committee considered the case as per agenda and decided to ratiry the norms as per the
written comments ofConsultant ( Tech-l) as under:

l. Import item may be allowed as I.05 kg/kg content in Export Product.

RA concerned may take further necessary action as per the decision ofNC.

Case No:5/1/80-ALC2/2019 Party Name: TERUMO Meet No/Date:l /80- Approved

HQ F‖ e

:01/80/050/00752/AM19/

PENPOL PRIVATE
LIMITED

ALC2/2019
03042019

109

P」Ｆ
Ｉ

l10

HQ File RLA File Lic.No/Date:5310019921 Date03.04.2019
:01/80/050/00753/AM l9l :5312410401000141AM191 01.03.2019

Decision: The Comminee considered the case as per agenda. Based on the recommendation of the
representative llom Consultant (Tech- I ). ( same is enclosed in the annexure attached) the committee
ratified the norms.

RA concemed may take further necessary action as per lhe decision ofNC.

Case No.:8/1i80-ALC2l20l9 Partv Name: DAGGER
MASTER TOOL    I
INDUSTRIES LIMITED  I

Mcct No′ Datc:1/80-

ALC2/2019
03042019

Deferred

HQ File

:01/80/050/00756/Aヽ419/

No/Date:0310827404
01032019Ю3つ4/品Ю104聯AMり ibα

Deferred

Case No:4′ 1/80‐ ALC2/2019



Decision: The Comminee considered rhe case as per the agenda and noled that the hard copy ol'the
application has not been received. The Committee decided to request RA & the party for iumishing the
hard copy of application

Case is deferred.

「
~て
轟 ヽ轟 Eλ /80‐ALCラ昴 i丁「

'品

」Nam3■ζこ こ1而I面
「 |~Meet雨

雨 懸 扇 :「 beFetted i
l  l                    ‐    ZOSEN LIMITED    I    ALC2/2019     1        ‐

1      03042019

HQ File

lH. :♀
1/10/059/00783/AM19/

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA & the party for furnishing the
hard copy of application

RLA File

:05/23/040/00526/AM19/

Lic No/Date:0510409835    Date

05032019

Meet No/Date:1/80‐    DeFerred
ALC2ρ019
03042019

Case is deferred.

Case No,:36/l/80-A LC2lzOlg Partv Name: CODREJ&
I BOYCE MFG CO LTD,

HQ File RLA File Lic.No/Dare:01 10827417 Date
:01/80/050/00784/AM 19/ :03l94l040l0l034lAMlgt 05.03.2019|2

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA & the party for furnishing the
hard copy of applicarion

Case is deferred.

Case No.:37/1/80-ALC2/2019

i13'型 Ⅲ腿 獅 醐 |:田%淵 1誂晨m"晩
N盤
路Tη
tt P」
]

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA & the party for fumishing the
hard copy oI application

Parり Namc:GODREJ&
30YCE MFG CO LTD,

Meet No/Date:1/80-    DeFer"ed
ALC2/2019
03042019

Case is deferred.

I Case No.:38/1/80-ALC2/2019 1Pa“y Namei VICTORA AUTO
.                           PVT LTD

I       HQ Fne              RLA File
:01/80/050/00786/Alヽ 119/   .   :05/24/040/00681/AM19/

Mcct No/Date:1/80-

ALC22019
03042019

Lic No/Date:0510409856

06032019

Deferred

Date

ll4 Decision: The Comminee considered rhe case as per agenda and decided ro ask the firm to fumish lhe

information as called for by the representative of MSME on following points:

, l. Production flow chart with wastage j ustification.
l

lCase is deferred.



―   ― ―
       -    1

Casc NO:39/1/80-ALC2/2019   Palty Namci CHEMICO     Meet No/Date:1/80‐    DeFerred
‐   SYNTHETICS LTD,   I    ALC2/2019     1        1

1  03042019  1    1
f Ha Frr. r m-a pit" -lr-i"Norout"os 

r oaos8To i Date
:0 f /80/050/00787/AM l9l :0512310401005401AM191 07.03.2019

115

Decision: The Commiuee considered the case as per the agenda and noted that the hard copy of the'
' application has not been received. The Committee decided to requ€st RA & the party for fumishing the

hard copy of application

Case is defened.

Case No.:50/1/80-ALC2/2019  Party Name:SAIRA ASIA    Mcct No/Date:1/80‐    DeFerred
INTER10RS PVT LTD   ‐    ALC2/2019            1

03042019

HQ File              RLA Filc       Lic No/Datc:3410044963   Date

l16  01480/0,94007?1/今 YIP/    134/2γ 9194♀♀,76/AM19/      08032019    ‐
Decision: Thc Commitee considcrcd the case as per the agenda and noted that the hard copy of thc

application has not becn rcceived The Committcc decided to rcquest RA&the party for ftlmishing the l

hard copy of application

Case is deferred.

Paltv Name:GODREJ&
BOYCE MFG CO LTD,

Mcet No/Datc:1/80‐

ALC2/2019
03042019

Deferred

HQ File

:01/80/050/00788/AM19/

‐      RLA Filc
:03/94/040/01054/AM19/

Ｆ

Ｉ

DeCiSiOn :The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The committee decided to request RA & the party for fumishing the

hard copy of application

Case is deferred.

case xo.:4 t/i180-e tCzlzols Party Name: vlcToRA AUTo Meet No/Date: l/80-
PVT. LTD ALC2I2O19

03.04.2019

Deferred

Decision :The Committee considered the case as per agenda and decided to ask the firm to fumish the

information as called for by the representative of MSME on following points:

l. Production flow chart with wastage j ustification.

Case is deferred.

HQ File        l       RLA F‖ e        Lic No/Date:0510409909 1  Date
:01/80/050/00789/AM19/      105/24/040/00705/Aヽ 119/          12032019

118 n^ぶ :́0ぃ .TL^ρ ^__:●●̂^^^^^:月 ^"_月 ,い 0^ぅ。_.。 ぃ‐́ ●″●h月 ,つ t●Я Яoriaρ H tハ ,。レ,hρ ■rm in■ lmish the

Case No:42/1/80-ALC2/2019 Pa●y Name:LARSEN&
TOUBRO LIMITED

Meet No/Datel1/80‐

ALC2/2019
03042019

Deferr€d
―
|

―
‐Ｆ
９

HQ Filc

:01/80/050/00790/AM19/

RLA File

:03ノ 95/040/O1295ノ AM19/
Lic No/Date:0310827622

12032019

I)ecision: The Committee considercd the case as pcr the agcnda and notcd tllat thc hard copy of the

Case No:40/1/80-ALC2/2019

Date



|

|

,application has not been received. The Commiftee decided to request RA & the party for fumishing the

'hard copy of application

Case is deferred.

Case No:43/1/80-ALC2/2019   Pary Name:GODRE」 &    Meet No/Date:1/80‐    Dererred

l                   ‐ BOYCE MFG CO LTD,       ALC2/2019    1
03042019

I       HQ F‖e        l       RLA F‖ e        Lic No/Datc:0310827642 .  Datc

:20  01/80/050/00791`AMIP/    1034?4/04090?29/AM19/      12032019
1Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not bccn rcccived The Committec decided to request RA&the pa“y for nlmishing thc

hard copy of application

ICase is deFerred

Case No.:48/1/80-ALC2/2019 1 Parり Namc:LMT T00LS    Meet No/Date:1/80‐  ‐Deferred
. INDIA PRIVATE LIMITED I    ALC2つ 019    1

03042019

HQ Flle        l       RLA File       ‐Lic No/Date:3110067349 1  Datc
:01/80/050/00796/AM19/      :31/83/040/00189/AM19/          12032019

lDecision: The Committee considered the case as per the agenda and noted that the hard copy of the
,application has not been received. The Committee decided to request RA & the party for furnishing the
thard copy of application

Case is deferred.

‐
Case No:44/1/80-ALC2/2019 1Pary Namci COFLE TAYLOR   Mcct No/Date:1/80-   DeFerred ‐

lNDIA CONTROL CABLES&     ALC2/2019
,   SYSTEMS PRIVAT   ‐    03042019

協2   ご「1脇蕊 蕊

「

晩`
需躙

165321~「 Date l

Decision: The Comminee considered the case as per the agenda and noted rhar the hard copy of the
'application has not been received. The Committee decided to request RA & the party for fumishing the
hard copy of application

Case is defened.

Case No:45/1/80-ALC2/2019 ‐Pa“y Name:VICTORA AUTO
I      PVT LTD

lt4cct No/Date:1/80-    DeFerred

l    ALC2/2019
03042019

HQ Fnc
:01/80/050/00793/AM19/

RLA File

:05/24/040/00713/AIヽ419/

‐Lic No/Date:0510409941 1   Date

14032019

,Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
rapplication has not been received. The Committee decided to request RA & the party for fumishing the
hard copy of application

Case is defened.



I Case No:49/1/80-ALC2/2019   Paltv Namc:DIAMOND    Meet No/Date:1/80-   DeFerred

METAL SCREENS(P)LTD      ALC2/2019
1                                                             1       03042019

1      HQ File              RLA Fne      ‐Lic No/Date:6510000026   Date

124‐
 101/804050/007?7/今 y19/    :65/21/040/90007/AM19/  1    14032019           ‐

Decision: Thc cOmnnittec considered tllc casc as pcr thc agcnda and nOted that the hard copy of the

application has nOt been received Thc Committee dccidcd to rcquest RA&the palty for ftlmishing the

hard copy of application

,Case is deferred.

METAL FABRICATORS
PRIVATE LIN41TED

HQF‖ c

Case is defencd.

Case No.:47ll/80-A Lc2l20lg Paffv Name: VICTORA
AUTO PVT LTD

Case No.:46/l /80-A LC2l2Olg Partv Name: ISCEC TITAN Meet No/Date:1/80-   Delerred

ALC2/2019
03042019

RLA F‖ e Lic No/Date:0510409960   Date

125  :01/80/?,0/0,794/AY19/    05/23/040/00557/AM19/  1    15032019
Decision: The COmn■ ittce considercd the case as per thc agcnda and notcd that thc hard copy of the
application has not been received Thc Commitcc dccidcd to rcqucst RA&thc party for hrnishing the

lhard COpy ofapplication

Mcct No/Datc:1/80‐     Deferred
ALC2/2019
03042019

HQ File

:01/80/050/00795/Aヽ419/

RLA F‖ e

:0524/040/00712/AIヽ419/

Lic No/Date:0510409964.
1  18032019  1

Ｉ
Ｆ

126 Decision: The Committee considered the case as per agenda and decided to ask the firm to fumish the

information as called for by the representative of MSME on following points:

l. Production flow chart with wastage justification.

Case is deferred

Case No.:SI/l/80-A LC2l2Olg PanyName: IIANNING Meet No/Date:l/80- Deferred
MOTORSINDIA P LTD      ALC2/2019

‐      03042019

HQ F‖ e              RLA Fnc       Lic No/Date:3410044982   Date

127  :91/80/950/007994AY19/    :34/71/04♀
/00387/AM19/      18032019

1)ecislon: The committee considered the casc as pcr the agenda and notcd that the hard copy of thc

appHcatlon has nOt bccn rccc市 cd Thc Committce decided to rcquest RA&the par,for fllmishing thc

lhard copy ofapplication

Case is defened.
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Sut」 CCt AA No 0310815010 dated 03 08 2017 ol L&T,Mumbai          Da10i 03′ 12′ 19 0349 PM

I rom: "HFl Divisron. DHl" <divhei dht@gov rn>

ヽ

lo: nc1 dgft@nic in

Ministly t)fIIcavy 11ldtistrics&1)ublic I:11lcrpriscs

l)cpartmcnt ol llcavv 11ldtistl、

I IIう II)ivisit)1]

SulDlccti l)(llイ !■ )-01/80/50/277/AM18/DI:S1/763 datcd 06 03 2019

AA No 031()815010datcd03 082017ofL&T,M tlmbai

lni)ut(SI N()as PCr AA)―

ltcnl 1 31oヽ  tls Pcr｀ 1()N (11647

1tclm 2- nct to l,ct tllldcr(〕 N-4、vith accountabilitv

])1lS-l nla、,takc a vic、 、.

(KK li、 ari)
1lldustrial′ dヽ、 iscl
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1え ilti t)「 l‖  t()ヽ o3(311/2018-lSヽ /(13)       datCd 12 03 2()1('
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Ministry of Electronics&Information Technology

Fd-€^r'F{-fr fr+ilr, 0,fr * e+ Eiqa-*, d ffi - r r ooo a
- Electronics Niketan,6, C G O Complex, New Delhi-110003

Website: xrrru.meity.gov.in

ri@r

""......11f 
ll/-'z.919-l#w

卜_
“ ν ′

ヽ

飾
Date.¨ .̈….Q`1022019.…¨

Subject: RatirlcatiOn OF norms in terms Of Para 4.7 of HBP.〔
v011)in respect Of Advance

AuthorizatiOn No.0310819589 dated o7 03.2018 issued in favour of M/s sterlite

Power TransmissiOn Ltd.,Mumbai

Reference DGFT I. D. No. 01/80/so/44/ AM79 /DDS-L/7Z dated 1s.05.2018 vide which
comments of this Ministry have been sought on the above mentioned apprication of M/s. Sterlite
Power Transmission Ltd., Mumbai for export of ,,Optical power Ground Wire,,.

2. The application has been examined in the Ministry of Electronics andInformation Technology from technical angle. The import items are required for manufacturing theexport product This Ministry recommends Ratification of norms of advance authorization as per thedetails in Annexure.

Encl :- As above

[Saurabh Ranjan)
Scientist-C

Tel-24307764
Ema il-sau rabh ra n jan @meity.gov.in
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lnput UOM Wastage claimed Wastage allowed Qty recommended
Single Mode optical Fiber KM 2% 2% 70575
Filling Jelly oPGW KG 5% 15% 112722043
全luminium ingOt KG 6% 2% 2111583294
Hl-Carbon Steel Wire 5.10 mm KG 5% 2% 3963347292
Wire Drawing Powder for Lubricants KG 5% 2% 7278516
Stahless Steel Tape KG 5% 2% 5124.48
Polymide Tape KG 5% 2% 1310.7
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Department for oromotion of industrv and lnternal Trade (TS Section)

Mis Micron lnstruments Pvt. Ltd. AA 0510406012, dated. 29.03.2019
The instant AA may be ratified as under:

'1. Net weight of export product may be specified as 769.006 kgs.

2. Quantity of import item may be allowed as 2026.17 Kgs after taking 1/3 recovery
from scrap.

il
J^,

Sundedp ihauhan
(Development Officer)

FIDO.., It4d. Moin nfaqu GFT
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Ministry of Electronics & lnformation Technology

…
― ,6オ奇命誦哺園,ギ嫌爺-110003

Electronics Niketan,6,C G O Complex,New Delhi‐ 110003
Website:―‐meittgOVin

uul

No..17(10)/20.101RIVV

subject: Ratification of norms in terms of para 4.7 of HBp. (vor.! in respect of Advance
Authorization No.0510406040 dated 03.04.2018 issued in favour of M/s.
Himachal Futuristic Communications Ltd., New Delhi

This refer ro DGFT I. D. No. 01,/Bo/s0/zz/AML,/DES-./4, dated 1s.05.2018 seekingcomments of this Ministry on the above mentioned application of M/s. Himachar Futuristic
Communications Ltd, New Delhi for export of ,,Unarmoured 

DS ,ptic Fiber Cable ,,.

2 The application has been examined in the Ministry of Erectronics andInformation Technology from technical angre. The import items are required for manufacturingthe export product rhis Ministry recommends Ratification of norms of advance authorization
as per the details given below:-

ハじ′了γ
π

gl夕 付ぃnc

/

飾
Date.… ..■1.022019.… …̈

Impori Iiem
Total Quanuty Recommended

Optical Fibre
1702077Polythene
2338183Polybutylene Terephalate
387886Cable Filling Comporrna
167451

(Saurabh RanjanJ
Scientist-C

_ Tel:_24301,764
Email-saurabhranjan@meity.gov.in

Yd: Ygin Afaque, FTDO, O/o DGFT, UdyogBhavan, NewDelhiMeiry U.o. No. t7(16)/zotb _rpHw ar,"al tOz.iO'ts- 
'
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M/s Micron lnstruments pvt. Ltd. AA 05.10406252, dated. 27.A4.2018
The instant AA may be ratified as under:

*1y"".'.9 1l ?Ixport- 
prod uct. may be specified as 452.475 kgs.

rYJ;T:t?t 
rmport item mav be allowed as 1477.28 Kss aft-er takins 2/3 recovery

lr
Irr

Jl r

sunoef &"uhan
(Development Officer)

１

２

Moin Afaorre Aeci
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1. Net weight of export product may be specified as 1189.80 kgs.
2. Quantity of import item may be alowed as 2gg6.5g7 kgs after taking 1/3 recovery

from scrap

FTDO,Shri chandrakant Reddv,Assistant DGFT

FIlle No P-47011/381/2018-TSW Dated 18 02 2019
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M/s Micron lnstruments pvt. Ltd. AA 0S10406251, dated. 27_04.201g
The instant M may be ratified as under:

1. Net weight of export product may be specified as 1165.612 kgs.2 Quantity of import item ,.y b" ,tto*"J ,, ,orrirr lO"r. ,aking 1/3 recovery from

:lliキ:1ま:flfドトナ焉lfチ;ギl:11予1今:重蒻 。19

Development offlcer

J

/
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Department fOr prOmOtiOn Ofindustn′
and lnterna!Trade(丁 S Secti:11｀

に Q?lT｀リ

M/s Spirotech Heat ExchangerM No.05.,l0407357 Dt 30.07.2018

The AA may be ratified as under:

' #irfli:ilY.:ro;xport orouuct mav be speciried in numbers arso, in addition to net
2' Word "Rerevant" mJv ne prefixed with the description of a, import items.t 

3.:il1HLl]ilBX.5'"'it si r'r"'i t"'iH"i"[J'u,,owed with 1% wastage with
t 

:[J*X'" 
of import item at Sl.No. 5 may be alowed up to 0.2%oof fob varue of

fi

I
/+\J

Sundeep Chauhan
(Development Officer)

レψ
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M/s Micron lnstruments Pvt. Ltd. AA 0510407383, dated. 31 .O7.ZO1B
The instant AA may be ratified as under:

1. Net weight of export product may be specified as 501.75 kgs.

2. Quantity of import item may be alrowed as 163g.15g Kgs after taking 2r3
recovery from scrap

t\
U
i1

/\/
Sundeed Chauhan

(Development Officer)
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Subrect Re: Fixation/Modification of Norms Adv Authorization

No.o41O'l64647 dated 06 09'2018'

To. Norms Committee I <ncl dgft@nic'in>
Date: O4/O2i 19 07:00 Pi'
Fromr Kanwalinder Singh Sodhi <kanwalinder'sodhi@nrc in>

Sir
ItemofimportSno'14,36,57,79'147,149'170''191'193'214'225238'255'262'269'270'280'281'291'298'303onnetto
net
Rest on GN-4 with accountability'
Regards

On 03/26/19 05:32 PM, Norms Committee I <ncl dgft@nic in> wrote:

Respected Sir,

Please flnd attached lD along with applic€tion/information received from M/s Glovis lndia Pvt Ltd' in respect of AA

No'o410104647dated06'09.20ls.ttisrequesteotoexaminethematterandfumishyourcommentstoconsiderthecase
before the NC.

with regards,

(MO. Moin Afaque)

Asstt. D.G.F.T.

For Director General of Foreign Trade

httpsi〃mail gov iVi、vc_static/1ayout/shCll html?lang=cn&30120_15121607
03-04-2019
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l)ccision: lhc Cornnlittcc cotlsitlcrccl thc casc as 1,lcr agcnda. lllscrl on thc r.cconrrncn4ariol 6l('ortrullirnl ( 'lcch- I). tltc norrrrs ltirr ltc allorlcrl asunrlcr

I lrltPort Itcrn at Sl. No. I ntlr-r bc lllorrccl as L l0 li-s/ke contcnl it.t c\ll()rl l)rodUc1.
3 lntport itcnt al Sl. No.l nrr_r bc allowccl on nct il%) \\astit!,c
l. lDtlx)11 ilcnt il1 Sl. N0. I nllrY I)c itll()\\c(l I.)0lig/kq coDtcnl itic\l)or[l)roduct
i lnrltor-t itcnt at Sl. No. -l rrurr bc ullou,ccl orr rrcl l9i rluslar:c
_i. lntlx)rt itcru at Sl. NLt.5 nlr,r,bc allorlccl on nct l,% rrnslirgc

,ttl 6 lrrrp,,rr itr,nr.rt Sl Nri.6 nlr,r hc allou,ccl on ncl l?i, rraslagc
7. lnrp,rll iLtrn .rl \l No. 7 nlr-v hc alloi,ccl on ncl I l!,1, \\,lsti)qc
ll llltl)ofl itcnt ltt Sl. No. lj rrrav bc ullou,ccl orr nct I,% rvastlgc.
9. lntporl itcm at Sl. No. 9 lrav bc irllou,cd orr nct l,% r.r.asltrgc.
10. lrnltitrt itcrn at Sl. Nr:. l0 nru,y bc ullowcd on nct I l,% uastitsc.
I l. Intport itcnl il1 SL No.l I ntat bc allo\\,ccl or) nct I I{% \llrstaqc.
.ll. lntl)ort itcrn at Sl. No.lf nrav bc allorvcd on ncl ] I%) \\,aslilqc.
l-i. lilltorl itcnr ut Si. No.lj rna_t ltc allorrq(l olt nct I I%) \\,iistiiqc.
l-l Intltoll itcnt at Sl. No.l.l rnar. bc allou,cd on nct I l%) \\.ilslagc.
15. lntltor'1 jtcnl ul SJ. No l-i rrra,! bc aJlorrccl on itcl I l9i, \\,astagc.
I6 lllll)o11 itcnr at Sl. No. l (r n]ir,r, hc trl lorr ccl olr Icl I l(Zo \\asti]gc.
17. lntl)i)rl ilcnt a1 Sl. No l7 rtrirv bc ljlou,ccl on nci I l(l,i) \\astagc.
l8 lnll)1)rt ilcnt al Sl Ntl. lli rlllr!hculkrrvccl on ncl I lir) \\aslalrc.

llA corrccrncd nta\'litlic lirriltcr.ncccssurr rcli()n as l)cr tltc rlccisiorr Lrl NC.
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